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RATIFIED MINUTES OF MEETING N0 12 NORMS COMMITTEE― I

(DES―I SECTION)DATED 12。 9。2017

1n certain cases the decision of the Norrns Comrnittee refers to the

Recommendations/Observations/Deflciencies received from the concerlled

Technical Authorityo Wherever applicable, a scanned Copy of such document

has been placed at the end of the Minutes, in running serial orders. The

concemed flrm may go through the same and respond accordingly.

It is also inforlned that all applications/representations/reply to the Deflciency
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flHns are also requested to lnai1/send their present Valid email addresses so that

correspondences can be rnade through email only.

The meeting No.12/18 ofthe Norms Committee(NC― I)fOr the licensing ycar

2017-2018   dated 12.9。 2017 held under the Chai111lanship of Sh. Darshan

singh, Additional E)irector General of Foreign Trade to conSider the
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folowing Members ofthe Corninittee、

I― The Cornlnittee considered the indiVidual cases ofthe agenda Ofthis rneeting

generated through the online systern ofNICo The decisions taken thereon are aS

under:
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DepartmentTelephone No.Name of the
representatives & their
Designation

Udvoe Bhavan
23062622Sh.K.KoTiwari

DIPP,

Udyog Bhavan
23063321

Extn。 3318

23063166

Sh S.Ko Jain, 〕D.0.

Udyog Bhavan.
23061562
Extn。 146

Sh K.P.Singh,Dy.

DGFT

Udyog Bhavan
23061562
Extn。265

Sh. S.K.Panigrahi , E,.O
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・
i.  I重::‐  1

1ёムζも    6ヽ::13/3ウ/81l Party   ｀鳳 もibЁLPAI Ⅳlect  No/Datc:12/80■ Status:  |     
・̂

,LCν
2011    1鐸酬野酔¥:.LTD.1徴″盤了    ↑

ppr° Ved.

|      |  | :‐ ■.

File Lic.No/Date:05103035931     1
1 
‐HQ          File‐RLA
I  :01/81/050/00300/Aヽ412/ :05/23/040/00164/Aヽ412/ 23.09.2011            ‐        |

1l De&ζ 16n i↑he committcc dclibcrated on the mattcr and dccided to ratify the noms in linc‐

l with Other similar Advance authorisations as under:―

l          i) lmpOrtitems No.lt0 12-On net to net basis.                 ‐

11) lmportitems No.13 to 15:-1.05 Kgs./Kg.cOntentin export products.

I  RA may take further necessary action accordingly                            t

, case    No.:18/5/81-Party   Namc:DELPHIIMect  No/Date:12/80-Status:  ‐

: ALC2/2012         AUTOMOTIVE      
‐ALC2/2017        Approvcd‐

I                  SYSTEMS PVT.LTD。  12.09.2017                .

: '責Q           FilclRLA          Filc Lic.No/Datc:0510321121‐
      |

.  :01/81/050/00085/AM13/ :05/23/040/00530/AM12/ .27.03.2012            1        ‐

12‐Dccision:The committce dclibcrated on thc matter and dccidcd to ratlfy the norms in‐

line with other sirnilar Advance authorisations as under:一

‐          i) lmportitems No.l to 22-On net to net basis.                 ‐

五)lmpOrtitem No.23:-1.05 Kgs./Kg.contentin export products
iii).

I RA may take further necessary action accordingly

lCase   No.:50/23/80-Party Name:BHARATIMcet  No/Date:12/80-Status:

ALC2/2016       HEAVY ,ALC2l20l7 Deferred

ELECTRICALS     12.09.2017        .
|               ILIMITED

3器
8υ05υ0055νA3F齢ち″04α00084/A3Flr・

NげDatc07100885 3鳶ち4■ Q201
7/ 3/ 30.05.2012           

‐7

Dccision: The Cornrnittee noted that the inforrnation furnished by the firrn vide

their letter dated 28.7.2017 sentto[DEIT and 31.7.201 7 for their corllrnents.Case

‐ is:Deferred to 24.10.2017

Case   No.:6/22/80-Party  Nanle:ZENITH Mcct  No/Date:12/80‐ Status:

ALC2/2014       PRECISION PVT LTD ALC2/2017       Deferred

4 HQ

12.09.2017           1

File lLic.No/Date:07101066 Defcr

:01/80/050/00487/AⅣ ll :07/24/040/00209/AMl 
‐93 Date:24.10.201

15/ 18.09.2014           7.

Decision : The Committee noted that comments has not

■
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5/

been recelved
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IMSME since 10.5.2016.lt is decided to refer the application to DIPP for their     
、

lexanlination and conlrnents.Case is Deferred to 24.10.2017                   .    _ ■

Case    No.:28/19/80¨ Party   Name:VOITH Mcet  No/Date:12/80■ Status:  .      ,|

・ALC2/2014        ‐HYDRO    PRIVATE ALC2/2017        Rgectcd .
LIMITED           12.09.2017

1童Q          rilc ttLA         Filさ Lic.｀6/5atc:651631151'      |   |■・

:01/80/050/00462/AM15/ :05/24/040/00277/AM15/ 09.10.2014                     
‐

5 bctiζ
iも五:十he cOttmiteさ ハ6tea that thさ 11m has nOt replied to the dettciency letter     r`

sent on 04.5 2017 through e― rna‖ and final rerninder sent to the firnl vide e rna‖ on

12.6.2017 to furnish their reply.lt is decided to relect the case with direction to

the lrm tO pay applicable custom duty wnh interestfor EODC.

IRA may take futther necessary action accordingly.

.Case   No.:11/25/80‐ Party              lMCct  No/Date:12/80‐ Status:

IALC2/2014        Name:DYNAレlATIC  ALC2/2017        Defcrred
′               TECI― INOLOGIES    12.09.2017        .

LIⅣIITED,

HQ         File RLA        File Lic.No/Datc:07101069 1Dcfer
6 :01/80/050/00611/AMl :07/24/040/00263/AM1 20                  1Date:24.10.201
5/                  5/                  10.11.2014          17
‐
Decision : 丁he Conlrnittee noted that the deficlency raised by DIPP vide ∪0
‐No.12/36ノ2017-丁SW/6 dated 16.05.2017  sent to the firrn  vide e mail dated

12.6.2017 and final renlinder sent through e rna‖  on 7.9.2017.Case Deferred to

24.10.2017.

| ICase   No.:56/2/80-Party Name:VEE KAYヽ 4cct No/Date:12/80■ Status:
IALC2/2016       VIKRAM&CO LLP  ALC2/2017       1Deferrcd

12.09.2017           1

1HQ         File RLA        File Lic.No/Date:08101348 1Defcr
7:01/80/050/00059/AMl :08/24/040/00465/Aヽ 41 35                  Datc:24.10.201
1 ‐7/                   5/                   17.03.2015           

‐
7

‐
Decision:丁 he Cornrnittee noted that the firm's application has been sentto MSME
‐ lon 26.04.2016 for cornrnents.lt is decided that MSME may be rerninded to

leXpedite their cornrnents.Case Deferred to 24.10.2017

Casc   No.:78/6/83-Party Name:ECOCAT‐ ⅣIcet  No/Datc:12/80■ Status:
‐ALC1/2015        1NDIA PVT.LTD.   ALC2/2017       

‐
Dcfcrred

12.09.2017           1

1器 8ν05υ0040νAttF琺ら3Ю4υ0007VA3F:ド
・NげDatα 05103944 3荒

ち4■ 0201
6/                   6/                   03.06.2015           17

Decision:丁 he Cornrnittee noted that the firm's application has been sentto MSME
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Case
ALC2l20l5

expedite their comments.Case Deferred lo 24.10.2017 '

No.:12l13/80- Party Meet No/Date:12180- Status:

Name:MOTHERSON ALC2l20l7 Approved

SUMI SYSTEMS LTD., 12.09.2017

lnq File RLA File Lic.No/Date:0510394802

:01/80/050 100262l AMt6l :0512410401001641 AMr6l 03.07.201 s

:Decision : The Committee deliberated on the matter and decided to ratify the

norms as under:-

Keeping in view, wastage for sprue & runner and burning loss of 3 % during

moulding , the committee decided to ratify norms as under:

lmport items at Sl. No. l lo L7 - on net to net basis'

tmport item at Sl. No. 18 as 1.337 Kg./Kg.content in export item at Sl. No. 12.

lmport item at Sl. No. 19 as under:

(i) 1.264 Kgs./Kg. content in export item at Sl' No'1'

(ii) 1.165 Kgs./Kg. content in export item at Sl. No'2'

(iii) 1.227Kgs.lKg. content in export item at Sl' No'3'

(iv) 1.209 Kgs./Kg. content in export item at Sl' No'4'

(v) 1.287 Kgs./Kg. content in export item at Sl' No'13'

(vi) 1.208 Kgs./Kg. content in export item at Sl' No'14'

4. lmport item at sl. No. 20 as L.223 Kg./Kg. content in export item at sl. No' 15'

5. lmport item at Sl. No. 21as under:

(i) 1.528 Kgs./Kg' content in export item at Sl' No'5'

(ii) 1.385 Kgs./Kg. content in export item at Sl' No'6'

(iii) 1.381 Kgs./Kg. content in export item at Sl' No'7'

(iv) 1.377 Kes.lKg' content in export item at Sl' No'8'

(v) 1.692 Kgs./Kg. content in export item at Sl' No'15'

(vi) 1.545 Kgs./Kg. content in export item at Sl' No'17'

(vii) 1.a16 Kgs./Kg. content in export item at Sl' No'18'

(viii) 1.287 Kgs./Kg' content in export item at Sl' No'19'

(ix) 1.339 Kgs./Kg. content in export item at Sl' No'20'

(x) 1.673 Kgs./Kg. content in export item at Sl' No'21'

(xi) 1,.329 Kgs./Kg. content in export item at Sl' No'22'

(xii) 1.201 Kgs./Kg. content in export item at Sl' No'23'

(xiii) 1.321 Kgs./Kg. content in export item at Sl' No'24'

(xiv) L.339 Kgs./Kg. content in export item at Sl' No'25'

(xv) 1.624 Kgs./Kg. content in export item at Sl' No'26'

(xvi) 1.238 Kgs./Kg. content in export item at Sl' No'27'

(xvii)1.5L2 Kgs./Kg. content in export item at Sl' No'28'

(xviii) 1.258 Kgs./Kg. content in export item at Sl' No'29'

(xix) 1.339 Kgs./Kg. content in export item at Sl' No'30'

(xx) 1.201 Kgs./Kg. content in export item at Sl' No'31'

6. lmport item at Sl. No. 22 as under:
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(i) 1..287 Kgs.lKg. content in export item at Sl. No.32.

(ii) L.287 Kgs.lKg. content in export item at Sl. No.33.

(iii) 1.549 Kgs./Kg. content in export item at Sl. No'34.

(iv) 1.545 Kgs./Kg. content in export item at Sl. No.35.

7. lmport item at Sl. No. 23 as 1.510 Kg./Kg. content in export item at Sl. No. 36.

8. lmport item at Sl. No. 24 as L49O Kg.lKg. content in export item at Sl. No. 37.

9. lmport item at sl. No. 25 as 1.388 Ke./Kg.content in export item at sl. No.9.

10. lmport item at Sl. No. 26 as 1.066 Kg./Kg.content in export item at Sl. No' 39.

L1. lmport item at Sl. No. 27 as under:

(i) 1.066 Kgs./Kg. content in export item at Sl. No.11.

(ii) L.2a9 Kgs.lKg. content in export item at Sl. No.40.

(iii) 1.248 Kgs./Kg. content in export item at Sl. No.41.

(iv) 1.235 Kgs./Kg. content in export item at Sl. No.42.

(v) 1.232 Kgs./Kg. content in export item at Sl. No'43.

(vi) 1.227 Kgs.lKg. content in export item at Sl. No.44.

12. lmport item at Sl. No. 28 as 1.350 Kg./Kg.content in export item at Sl. No. 38.

13. lmport item at Sl. No. 29 as under:

(i) L.244 Kgs./Kg. content in export item at Sl. No.45.

(ii) 1.509 Kgs./Kg. content in export item at Sl. No.46.

(iii) 1.487 Kgs./Kg. content in export item at Sl. No.47.

(iv) 1.459 Kgs./Kg. content in export item at Sl' No.48.

(v) 1.450 Kgs./Kg. content in export item at Sl. No.49.

(vi) 1.235 Kgs./Kg. content in export item at Sl. No.50.

(vii) L.5a5 Kgs./Kg. content in export item at Sl. No.51'

(viii) 1.312 Kgs./Kg. content in export item at Sl. No.52.

(ix) 1.648 Kgs./Kg. content in export item at Sl. No.53.

(x) 1.3L5 Kgs./Kg. content in export item at Sl' No.54.

(xi) 1.359 Kgs./Kg. content in export item at Sl. No.55.

(xii) 1.a76 Kgs./Kg. content in export item at Sl. No.56.

(xiii) 1.85a Kgs./Kg. content in export item at Sl. No.57.

(xiv) 1.545 Kgs./Kg. content in export item at Sl. No.58.

(xv) 2.06 Kgs./Kg. content in export item at Sl. No'59.

(xvi) 1.471 Kgs./Kg. content in export item at Sl. No.60.

lmport item at Sl. No. 30 as under:

(i) 1.170 Kgs./Kg. content in export item at Sl. No.10.

(ii) 1.114 Kgs./Kg. content in export item at Sl. No.61.

lmport item at Sl. No. 31 as under:

(i) 1.419 Kgs./Kg. content in export item at Sl. No.62.

1.324 Kgs./Kg. content in export item at Sl. No.63.

1=t‐1' |

14.

15.

RA may take further necessary action accordingly5ffi
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ICasc   No.:3/10/80■ Party

ALC2/2015

Mcet  No/Datc:12/80- Status:
DeferredNamc:DYNAMATIC  ALC2/2017

TECHNOLOGIES   12.09。2017
LIMITED,

.:ヽヽ

■ 1こ

HQ１

０

Filc RLA
:01/80/050/00200/AMl l:07/24/040/00119/AM1 70

6/                   6/

Decision:丁 he Committee
to deficiency letter sent to

24.10.2017.

Filc Lic.No/Datc:07101084 Dcfcr
Datc:24.10.201

706.07.2015

noted that information furnished by the firm in response
DIPP on 11 .9.2017 for comments. Case is Deferred to

Case  No.:31/13/80-Party          4ヽeet No/Date:12/80-Status:
ALC2/2015       1Name:INJECTOPLAS IALC2/2017        Deferrcd

HQ

.Case is deferred to 24 10.2017.

Case    No.:83/2/80-Pa■y

12.09.2017

File Lic.No/Date:06100381 Dcfcr

4ヽeet  No/】 Date:12/80…

T PVT.LTD

Filc RLA

6/6/

:01/80/050/00281/AMl :06/24/040/00016/AMl ‐94 Datc:24.10.201

717.07.2015

Decision: The Committee noted that the firm's reply dated 15.09.2016 has been

sent to MSME (Chemical) on 30.09.2016 for comments. lt is decided to request

the firm to furnish information on following

i. lnformation in respect of Sl.No. 4 & 5 of standard deficiency letter ,

export product wise .

Status:
DeferredALC2/2016 Nalnc:DYNAMATIC  ALC2/2017

TECHNOLOGIES   12.09.2017
LIMITED,

HQ File RLA File Lic.No/Date:07101086 Dcfcr

:01/80/050/00086/AMl :07/24/040/00168/AM1 26 Datc:24.10.201

7/ 19.08.2015           7

Decision : The Committee noted that reply submitted by the firm vide their letter

dated 20.7.2017 has been perused which is not proper and completer. DIPP
I has raised deficiency vide their l.D No 1216712017-TSW12 daled 12.9.2017.
2 lt is decides to request the firm to furnish information on following :-.

1. lnformation in respect of Sl. No.3 & 11 of Standard Deficiency Format, for

components(individual parts) to be manufactured from import items at Sl.

No. 1 to 24.

2. Basis for the import raw material size used for manufacturing [Column No.

(xii)- Annexure-Fl supported by the drawing of the component(individual
part) to be manufactured.

3. Theoretical weight of parts [Column No. (vi)- Annexure-F] is not clear and

the same may be clarified.

6/

`
[Type text]

|



Case is deferred to 24.10.2017.

Casc   No.:1/16/80-Party 4ヽcct  No/Datc:12/80- Status:
Deferred

１

１

　

う
Ｄ

ALC2/2015 Namc:GARDNER   IALC2/2017
.AEROSPACE      12.09.2017
PRANITA PRIVATE
LIMITED,

HQ Filc RLA Filc Lic.No/Datc:07101087 Defcr

:01/80/050/00286/AⅣ ll :07/24/040/00176/AMl 18

‐6/                  6/                  ■1.09.2015

Decision : The Committee noted that the firm's reply dated nil has been sent to

MSME on 22.02.2016 for examination and comments. lt is decided to remind

MSME (chemical) to expedite their comments. Case is deferred lo 24.10.2017

Case   No.:22/14/80■ Party NarneiVEE KAY Nlect  No/Datc:12/80-Status:
ALC2/2016        1VIKRAM&CO LLP  IALC2/2017        Approvcd

12.09.2017

HQ File RLA Filc lLic.No/Datc:0810136211

:01/80/050/00372/Aヽ 417/ :08/24/040/00146/AM16/ 07.10.2015

Decision:The Commntee deliberated on the matter and decided to ratify the
norrns in line with sirnilar earlier norrns as underi―

Export item Quanlty

Pipeline Pigs & Spare thereof 189 Nos.( Weight  4110.040kg
+ノー20/0)

lmport item Quantity
1 . Polyurthane :prepolymer

2.Curative (Aditive)

3801.76 kgs

422.098kgs.

RA concern may take further necessary action accordingly.

Case No.:79l2/80- Party Mcet No/Date:12/80- Status:
DeferredALC2/2016 Namc:DYNAMATIC  ALC2/2017

TECHNOLOGIES   12.09.2017
LIMITED,

HQ Filc RLA File Lic.No/Date:07101088 1Dcfer

14

Date:24.10.201

7

:01/80/050/00082/AMl l:07/24/040/00197/AⅣ l1 68

7/                  16/                  12.10.2015

Decision : The committee noted that as per the deficiency raised by DIPP vide lD

No.12t4712017-TSWl15 dated 20.6.2017 letter sent to the firm by e-mail on

31.7.2017 to furnish the information. lt is decided to send final reminder to the firm

to furnish reply failing which the case will be rejected without further notice with

direction to pay applicable custom duty with interest of EODC. Case is deferred

to 24.10.2017

Date:24.10.201

7
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Case No.:80/2/80- Party Mcct No/Date:12/80¨ Status:
DeferredALC2/2016 Namc:DYNAMATIC IALC2/2017

TECI‐INOLOGIES    12.09.2017
LIMITED,

HQ FilelRLA File Lic.No/Datc:07101088 Defer

:01/80/050/00083/AⅣ ll l:07/24/040/00199/AⅣll 167

7/                  6/                  12.10.2015

Decision : The committee noted that as per the deficiency raised by DIPP vide lD

No.12t47t2017-TSWl16 dated 20.6.2017 letter sent to the firm by e-mail on

31.7.2017 to furnish the information lt is decided to send final reminder to the firm

to furnish reply failing which the case will be rejected without further notice with

direction to pay applicable custom duty with interest of EODC. Case is deferred

lo 24.10.2017

Case No.:3/16/80- Party Namc:AZAD Mect  No/Datc:12/80¨

ALC2/2015 ENGINEERING     ALC2/2017
PRIVATE LIMITED   112.09.2017

Datc:24.10.201

7

,

Status:
Approved

HQ          File RLA         Filc Lic.No/Datc:0910062717‐

17:9イ10/050/007,8/今
Ml,/:99/714019/99'99/AM16/13.10.2015       

‐

Decision: The commntee decided to raJfy the norms as recommended by the
‐DHl vide their  lD.No.3/55/2017¨ TS1/V(B)dated 13.9.2017.( copy Of letter

attached atthe end ofrninutes).

RA concern may take further nccessary action accordingly

No.:5/16/80-Party Namc:AZAD Mect  No/Date:12/80¨ Status:

ClosedENGINEERING     ALC2/2017
PRIVATE LIMITED   ■2.09.2017

HQFileRLAFileLic'No/Date:0910062719
l8 :01/80/05oloo29ol AM16/ :091241040100400/AMl6/ 13.10.2015

Decision : The Committee noted that the firm vide their letter dated .02.7.2017

has informed that in respect of above mentioned authorisation they have

already paid duty with interest to Chennai customs and intimated to RA

Hyderabad . Committee decided to close the case'

Casc   No.:25/2/80¨ Party Name:ALSTOⅣ llMcet No/Date:12/80■ Status:

ALC2/2016       TRANSPORT INDIA‐ ALC2/2017       Deferred
LIMITED         12.09。 2017

HQ Filc RLA File Lic.No/Date:32100777‐Dcfer

Case
lALC2/2015

１

９
:01/80/050/00028/AMl :32/21/040/00079/AMl
7/                   6/

Decision : The Conlrnittee noted that the
27.4.2016 to DHl for their comments.lt
cornrnents.Case is:Deferred to24.10.2017

firm's application sent to DHI on

is decided to remind DHI for their

24
19.10.2015

Datc:24.10.201

7
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Casc   No.:33/3/80¨
‐ ALC2/2017

|:

|

|

24.10.2017

[Type textl

|           ILIMITED,

「
HQ~~~FilelRLA~~~

Status:
Deferred

Filc Lic.No/Dttc:07101090‐Defer

:

Party Namc:S AND W Mect No/Date:12/80-Status:
JEWELLERY      ALC2/2017       Deferrcd

２

１

PRIVATE LIMITED  12.09.2017

HQ         Filc‐ RLA        File Lic.No/Datc:07101089 1Dcfer
:01/80/050/00033/AMl :07/24/040/00227/AⅣ l1 43                   Date:24.10.201

8/                  ‐6/                  26.10.2015           7

Decision:丁 he Cornrnittee noted that the firm's application has been sent to the
lMSME on 03.05.2017 for exarTlination and cornrnents. Case is deferred to

24.10.2017

Casc     No.:4/2/80-Party Name:THERMAXlヽ 4eet No/Date:12/80-Status:

ALC2/2016         LTD.,             ALC2/2017        Approved

HQ          FilelRLA

12.09.2017

Filc Lic.No/Datc:31100657

:01/80/050/00007/AM17 :31/83/040/00106/AM16 146
/                     /                     .02.11.2015

Decision:The committee dclibcrated on thc mattcr and decidcd to ratify thc norms as

under:‐

i.    Theitcm no lto 6 anowed under SION C… 1647

1i.    Item no 7… 8a1lowcd nctto nct

RA may take further necessary actlon accordingly

ICasc   No.:81/2/80■Party 4ヽect  No/])ate:12/80‐

ALC2/2016 Name:DYNAMATIC ALC2/2017
TECHNOLOGIES   12.09.2017

:01/80/050/00084/AMl :07/24/040/00252/AMl 12 Datc:24.10.201

7/ 05。 11.2015          17

E)ecision : The CornrTlittee noted that deficiency raised by  DIPP vide UO
‐No.12ノ 36ノ2017¨TSWノ22 dated 16ノ 05/2017  sent to  the flrrn vide e mail on

12.6.201 7 and final rerninder sent to the firrn through e rna‖ on 7 9.2017.

I Case deferred to 24.10.2017.

case    No.:2/2/80¨ Party Name:OPTIⅣlA Mcct  No/Date:12/80¨ Status:      ‐

ALC2/2016        WIRES PVT LTD    ALC2/2017        Deferred
12.09.2017

責O         File RLA        Filc Lic.No/Date:34100416‐ Dcfer

:01/80/050/00005/AⅣ ll :34/24/040/00208/AⅣ l1 84                 ‐Date:24.10.201

7/                 ‐6/                 19。 11.2015          17

Decision:The Cornrnittee noted that the firm's application has been sent to the
MSME on 29.08.2016 for exarllination and conlrnents. Case is deferred to

6/

9

２

３



Casc  No.:14/25/80¨ Party Name:LARSEN Mcet No/Date:12/80-Status:
ALC2/2015       &TOUBRO LIMITED IALC2/2017       Defcrred

HQ

12.09.2017           .

Filc‐ Lic.No/Datc:03108003 1Dcfcr

:01/80/050/00454/AN41 103/95/040/00567/AMl 
‐43

6/                  6/                  120.11.2015

:01/80/050/00085/AMl :07/24/040/00325/AMl ‐98

7/                  6/                  23.12.2015

Casc    No.:32/3/80-Party Namc:REFORNI Mcct  No/Date:12/80-
ALC2/2017       .TOOLS PVT.LTD。 ,  ALC2/2017

12.09.2017

File Lic.No/Datc:02102064 Defcr

File RLA

Filc RLA

Date:24.10.201

7

２

４

Decision: The Committee noted that firms application and reply dated 25.3.3017

has been sent to DHI on 28.3.2017 and additional information furnished by the

firm sent to DHI on 15.5.2017 and 31.7 .2017 for their comments.
DHI vide their lD.No.3t49t2O17 TSW (B) dated 18.9.2017 has raised deficiency

as under:-

The percentage wastage for item no 1 given by the applicant in Al. no .1 of 4E

application duly certified by CE dated 21.10.2015 and the letter dated 15.5.2017

are entitrely djfferent . The applicant is requested to get the amendment made

in their application accordinglY
Case is deferred lo 24.10.2017.

Case No.:82l2/80- Party Mcet No/Date:12/80- Status:
DeferredALC2/2016 Name:DYNAMATIC ‐ALC2/2017

TECHNOLOGIES   12.09.2017
LIMITED,

HQ File RLA File Lic.No/Date:07101091 Dcfcr
２

５

Mect  No/Datc:12/80-
ALC2/2017

0●

Date:24.10.201

7

Status:
Deferred

Date:24.10.201

7

Status:Deferre,%

Decision : 丁he Conlrnittee noted that  deficiency raised by DIPP vide their‐
U.〇 .No.12ノ58ノ2017-TSllV/24 dated 01.8.2017.Letter sent to the firm through e

mail on 8.9.2017 to furnish lnforrnation

.Case is deferred to 24.10.2017

HQ
2

6
:01/80/050/00032/AⅣ ll :02/24/040/00176/AⅣ ll 16

8/                  6/                  05.01.2016

Case    No.:72/2/80‐ Party

ALC2/2016       Name:NIKHTISH

Decision : The Committee noted that the firm's application has been sent to the

MSME on 03.05.2017 for examination and comments. Case is deferred to

24.10.2017

う
乙

つ
′

|つ[Type text]



:01/80/050/00075/AMl :31/83/040/00144/AMl 
‐
73 Date:24.10.201

7/                 6/                 15.01.2016          7

Dccision:The ConlrYlittee noted that the firm's reply dated 01.09.2016 has been

sentto the MSME(ChemiCal)On o9.09.2016.lt is decided to remind MSME to
expedite their cornrnents.Case is deferred to 24 10 2017

Casc   No.:23/14/80-Party Name:VEE KAYヽ 4ect No/Datc:12/80-Status:

ALC2/2016       VIKRAM&Ctt LLP ALC2/2017       Dcferrcd
12.09.2017

.HQ         Filc RLA        File Lic.No/Date:08101371 Defcr
101/80/050/00373/AMl :08/24/040/00340/AM1 20                  Datc:24.10.201
‐7/                   6/                   03.02.2016           7

1Dccision:The Cornrnittee noted that the firm's application has been sentto卜ЛSME

I(Chemical)on 04.10.2016 for comments lt is declded to remind MSME to
expedite their comments.Case is deferred to 24.10.2017.

Case   No.:68/2/80■ Party

ALC2/2016       SILCA
Namc:MINDA Mcet No/Date:12/80¨

ENGINEERING
PRIVATE LIMITED

ALC2/2017
12.09.2017

HQ File‐ RLA File Lic.No/Date:05103975 Defcr

ENTERPRISES

File RLA

12.09.2017

File Lic.No/Date:31100658 'DeferHQ

卜01/80/050/00158/AMl

[Type texl
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９

Dccision:The Cornrn碇 tee noted thatthe firm's application has been sentto A/1SME

on 24 04.2016 for cornrnents lt is decided to rernind MSME to expedite their

corYarTlents.Case deferred to 24.10.2017

:01/80/050/00071/AMl l:05/24/040/00541/AMl 130

7/                   16/                   108.02.2016

Casc   No.:67/2/801Party Name:ECOCAT Meet No/Date:12/80-
ALC2/2016       1NDIA PVT.LTD.   ALC2/2017

.12.09.2017

HQ File RLA Filc Lic.No/Datc:05103975

:01/80/050/00070/Aヽ/11 :05/23/040/00472/AM1 48

′7/                  6/                  .09.02.2016

1Dさ tiζ i。五:十h6c6mmittee n6tea thtti thさ 罰rhや

`application has beenon 24.04.2016 for cornrnents.lt is decided to renllnd MSME to
cornrnents.Case is deferred to 24.10.2017

ⅣIcet  No/Date:12/80‐

ALC2/2017
12.09.2017

Lic.No/Datc:02102065

22

Status:
Deferred

Date:24.10.201

7

Status:
Deferred

Defer
Date:24.10.201
7

sent to MSME
expedite their

Status:

Defcrred

Defer
lDatc:24.10.201

経

３

０

３

１

Casc    No.:9/5/80■ Party  Name:MACO
ALC2/2016       CORPORATION   (

INDIA)PVT.LTD。 ,

HQ File‐ RLA File

:02/24/040/00201/AN41

0騎リ ノ′

:

`ξ
ir t



7/                   6/                   03.03.2016           7

Dccision:The Conlrrnittee noted that the firm's application has been sentto lЛ SME
on 24.04.2016 for corYlrnents lt is decided to renllnd MSME to expedite their
cornrnents.Case is deferred to 24.10.2017

Casc   No.:88/2/80-Party Name:UNIRAY Mect No/Date:12/80¨ Status:

ALC2/2016       4ヽEDICAL LLP     ALC2/2017       
‐
Dcferred

12.09.2017          .

Filc RLA Filc Lic.No/Datc:03108031 Dcfer

:01/80/050/00091/AMl :03/95/040/00950/AⅣ l1 38 Date:24.10.201

77/ 08.03.2016

Decision : The Committee noted that the firm's application has been sent to MSME
(Chemical) on 21.02.2017 for comments. Case is deferred to 24.10.2017

Case No.:35/3/80-'Party Name:S AND W Mcct No/Datc:12/80-Status:
‐ALC2/2017       DefcrredALC2/2017

HQ

JEWELLERY
PRIVATE LIMITED  12.09.2017

Filc Lic.No/Datc:07101095

:01/80/050/00035/AMl l:07/24/040/00404/ANI11 15

8/                  6/                  11.03.2016

Dccision:The Conlrnittee noted that the firm's application has been

on 03.05.201 7 for cornrnents. Case is deferred to 24.10.2017.

Casc    No.:96/2/80-IParty Mect No/Datc:12/80‐ Status:
DeferredALC2/2016 Namc:DILIGENT    ALC2/2017

SCM   SOLUTIONS■ 2.09.2017
PRIVATE LIMITED

HQ File RLA File Lic.No/Datc:09100634 Defcr

:01/80/050/00099/AMl l:09/24/040/00749/AⅣ l1 97 Date:24.10.201

7/ 05.04.2016          17

Decision: The Committee noted thatthe firm's reply dated27.01.2017 has been

sent to MSME on 08.02.2017 for examination and comments. Case is deferred to

24.10.2017,

No.:4/6/80- Party Meet No/Datc:12/80-
Name:ANGIPLAST  IALC2/2017       Status:
PRIVATE LIⅣIITED  12.09.2017        Deferrcd

File lRLA        File‐ Lic.No/Date:08101377 Defer
３

５
:01/80/050/00163/AMl :08/24/040/00031/AM1 65 Date:24.10.201

77/ 7/ 26.04.2016

Decision : The Committee noted that the firm's application has been sent to MSME

(Chemical) on 13.06.2016 for examination and comments. Case is deferred to
24.10.2017

::ヽ

HQ３

２

6/

File RLA Defer

lDate:24.10.201

7

sentto MSME

3

4

6/

‐Case
ALC2/2016

.HQ
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ALC2/2016

Filc RLA        Filc Lic.No/Datc:04101618 Defcr３

６ :01/80/050/00315/AMl :04/24/040/00020/ANI11 ‐52 Date:24.10.201

7/                  7/                  129.04.2016           7

Decision:The Cornrrlittee noted that the firm's application has been sentto lⅥ SME

(Chernical)on 03.10.2016 for exarrlination and cornrnents Case is d deferred to
2410.2017.

Casc   No.:43/11/80¨ Party Name:TERUMO市 Iect  No/Date:12/80-

Case No.:42l11/80- Party

ALC2/2016

HQ

Ⅳlcet  No/Date:12/80‐

Name:FREEDOM   IALC2/2017
0PTHALMIC      12.09.2017
PRIVATE LIMITED, |

Status:
Deferred

HQ

PENPOL  PRIVATE.ALC2/2017       Status:
LIMITED        ■2.09.2017        Defcrred

File‐ RLA        File LicoNo/Date:53100188 Defcr
３

７
:01/80/050/00316/A卜/11 :53/24/040/00001/AM1 16 Datc:24.10.201

77/ 7/ 03.05.2016

Decision : The Committee noted that the firm's application has been sent to MSME

(Chemical) on 27.09 .2016 for examination and comments. tt is decided to remind

MSUE (chemical) to expedite their comments. Case is deferred to 24.10.2017.

case    No.■ 0/14/80¨ Party  Name:VEELINE Mcet   No/Date:12/80¨ Status:

ALC2/2016         MEDIA LTD.       ALC2/2017         1Approvcd
12.09.2017

HQ          File RLA         File Lic.No/Date:0210206670
:01/80/050/00360/Aヽ 417/ :02/24/040/00011/AM17/110.05.2016

Decision:The committee decided to raufy the nOrms based upon the wHtten
comments of DIPP vide lD No.12/67/2017-TSVV/38 dated 12.9 2017 as under:―

Total net of export products at Sl. No. 1 & 2 may be specified as 2'378 MT &

158.113 MT respectivelY.

Quantities of import items at Sl. No. 1 to 9 may be allowed on net to net basis

with accountability clause.

Word" Relevant" may be prefixed with the description of import items at Sl. No.

10 to 13.

4. euantity of import item at Sl. No. 10 may be allowed as applied for i'e. 4080 Kgs.

inclusive of 0.5 % wastage .

Quantity of import item at sl. No. L1 may be allowed as applied for i'e. 56940.6

Kgs. inclusive of 2.65 % wastage .

Quantity of import item at sl. No. 12 may be allowed as applied for i.e. 4000 Kgs'

on net to net basis.

7. euantity of import item at St. No. 13 may be allowed as applied for i.e' 20049.8

Kgs. inclusive of 2.9L% wastage

RA concern may take further necessary action accordingly'

38

1.

2.

5,

6.

13[Type text]
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IALC2/2016

HQ

Status:
Approved

1.:｀ 1'´ ,

=‐

|、

No.:22l11/80- Party Mect   No/Date:12/80‐

:01/80/050/00295/AⅣ l17/:05/24/040/00034/AM17/■ 9.05.2016            .

Decision:The committce dcliberated on the matter and dccidcd to ratl取 the nOrlns as

under:‐

Keeping in view′ wastage for sprue〔 h runner and burningloss of 3%during
‐
   moulding′ the committee decided to ratify norms as under:

1       1.:mportitem at Sl.No.l as under:
.          (i)1.061 Kgs./Kg.contentin export kem at Sl.No.5.

.          (li) 1・ 070 Kgs./Kg.contentin export kem at SI.No.6.

|         (li:)1.070 Kgs./Kg.contentin export ttem at SI.No.7.

|

2. lmport item at sl. No. 2 as !.337 Kg./Kg.content in export item at sl' No. 13.

3. lmport items at Sl. No. 3 to 10 - on net to net basis.

4. lmport item at Sl. No. 11 as under:

(i) L.264 Kgs.lKg. content in export item at Sl. No.1'

(ii) 1.L65 Kgs./Kg. content in export item at Sl. No.2'

(iii) 1.287 Kgs./Kg. content in export item at Sl. No.14.

(iv) 1.208 Kgs./Kg. content in export item at Sl. No.15'

Name:MOTHERSON  ALC2/2017
suⅣII     SYSTEMS 12.09.2017
LIⅣIITED

Filc RLA          File LicoNo/Date:0510398565

5. lmport item at sl. No. t2 as ].223 Kg./Kg.content in export item at sl. No. 16.

6. lmport item at Sl. No. L3 as under: '

(i) 1.095 Kgs./Kg. content in export item at Sl. No.3.

(ii) 1.408 Kgs./Kg. content in export item at Sl. No.17.

(iii) 1.420 Kgs./Kg. content in export item at Sl. No.18.

(iv) 1.381 Kgs./Kg. content in export item at Sl. No'19'

(v) L.339 Kgs./Kg. content in export item at Sl. No.20'

(vi) t.624 Kgs.lKg. content in export item at Sl. No.21'

(vii) 1.528 Kgs./Kg. content in export item at Sl. No.22'

(viii) 1.512 Kgs./Kg. content in export item at Sl. No.23.

(ix) 1.258 Kgs./Kg. content in export item at Sl. No.24'

(x)2.260 Kgs./Kg. content in export item at Sl' No.25'

(xi) 1.329 Kgs./Kg. content in export item at Sl. No'26'

(xii) 1.316 Kgs./Kg. content in export item at Sl. No'27'

(xiii) 1-.381 Kgs./Kg. content in export item at Sl. No.28.

(xiv) 1.385 Kgs./Kg. content in export item at Sl. No.29'

(xv) 1.377 Kgs./Kg. content in export item at Sl. No.30'

(xvi) 1.201 Kgs./Kg. content in export item at Sl. No.31'

(xvii)L.716 Kgs./Kg. content in export item at Sl. No.32'

(xviii) 1.545 Kgs./Kg. content in export item at Sl. No'33'

(xix) 1.687 Kgs./Kg. content in export item at Sl. No.34'

(xx) 1.673 Kgs./Kg. content in export item at Sl. No.35'

′タ
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フ.  !mportitem at SI.No. 14 as under:

(i)  1.287 Kgs./Kg.contentin exportitem at Sl.No.36.

(il)1.459 Kgs./Kg.contentin export kem at SI.No.37.

(‖ 1) 1.223 Kgs./Kg.contentin exportitem at SI.No.38.

(iv) 1.228 Kgs./Kg.contentin exportitem at SI.No.39.

8. lmportitem at Sl.No. 15 as under:

(i)  1.487 Kgs./Kg.contentin exportitem at SI.No.40.

(li)1.452 Kgs./Kgo contentin exportた em atSI.No.41.

(面)1.978 Kgs./Kg.contentin export kem at Si.No.42.

9.:mport性 em atSl.No.16as l.630 Kg。 /Kg.contentin exportitem at SI.No.43.

10. lmportitem at Sl.No. 17 aS under:

{i) 1.356 Kgs./Kg.contentin export ttem at SI.No.44.

(il)1.490 Kgs./Kg.contentin export kem at SI.No.45.

(lii)1・ 474 Kgs./Kgo contentin export ttem at Sl.No.46.

11.lmportitem at SI.No.18 as l.170 Kg./Kg.contentin export ttem at SIo No.4.

12.lrnportitem at SI.No. 19 as under:

(i) 1.118 Kgs./Kg.contentin export kem at SI.No.11.

(il) 1.118 Kgs./Kg.contentin exportitem at SI.No.12.

13. lmportitern at Sl.No. 20 as under:

(i)  1・ 114 Kgs./Kg.contentin exportitenn at SI.No.11.

(il) 1.089 Kgs./Kg.contentin exportitem at SI.No.12.

14.lmport kem at SI.No.21as l.360 Kg./Kg.contentin exportitem at Sl.No.47.

15. lmportitenn at Sl.No. 22 as under:

(i) 1・ 096 Kgs./Kg.contentin export ttem at Sl.No.8.

(li)1・ 11l Kgs./Kg.content in exportた em atSI.No.9.

(ili)1.066 Kgs./Kg.contentin export ttem at SI.No.10.

(iv)1.232 Kgs./Kg.contentin export kem at Sl.No.48.

(v)1.248 Kgs./Kg.cOntentin export kem at SI.No.49.

16.lmportitem at Sl.No. 23 as under:

(i) 1.244 Kgs./Kg.contentin exportitenn at SI.No.50.

(li) 1.459 Kgs./Kg,contentin export kem at SIo No.51.

(lli)1・ 450 Kgs./Kg.contentin export ttem at SI.No.52.

(市) 1.509 Kgs./Kg.contentin exportitem at Si.No.53.

(v)1.487 Kgs./Kg.contentin export kem at SI.No.54.

(vi)1.235 Kgs./Kgo contentin export ttem at Sl.No.55.

(Vii)1・ 545 Kgs./Kg.contentin export kem at SI.No.56.

(Vili)1・ 312 Kgs./Kg.contentin export kem at Sl.No.57.

(ix)1.648 Kgs./Kg.contentin export ttem at Si.No.58.

(x)1.545 Kgs./Kg.contentin exportitem at Sl.No.59.

(xi)1.584 Kgs./Kgo contentin export ttem at SI.No.60.

(xil)2.06 Kgs./Kg.contentin exportitem at SI.No.61.

(Xili)1・ 471 Kgs./Kg.contentin exportitem at Sl.No.62.

17.lmportitem at SI.No.24as l.221 Kg./Kg.contentin exportitem at Sl.No.63.

18.lmportitems at SI.No. 25 to 27‐ on net to net basis.

[Type text] ′J'~



RA may take further necessary action accordingly

,Case No.:9/14l80- Party Name:G.Bo Mcet   No/Date:12/80-

|  |ヽ

LC2/2016 ENGINEERING
ENTERPRISES
LTD。

,

File RLA

:ALC2/2017
PVT.:12.09.2017

File Lic.No/Date:0410161944

Status:
Closed

Status:
Approved

，■

40
HQ
:01/80/050/00359/AM17/ :04/24/040/00034/AM17/ 19.05.2016

Dccision:The Cornrnittee noted that hard copy of the firm's application has not
‐been received despite rerninder sent to the firm and RA on 12.6.2017 to
fon″ ard 4 sets of application to DGFT.ltis decided to close the case.

Casc    No.:33/11/80■ Party Name:AZADIMcet  No/Date:12/80¨

ALC2/2016 ENGINEERING     IALC2/2017       1
PRIVATE LIMITED   12.09.2017         1

HQ          Filc RLA         File Lic.No/Date:0910063687      .

41:91/1949,9199306/今
M17/:0?/24/040/00969/AM17/26.05.2016

Decision:The commntee decided to ratify the norms based upon the wtttten
comments of DHIID No.TSWB FN 3/76ノ 2017-TSW (B)dated 18.92017(copy
ofthe letter attached atthe end of minutes)

RA concern may take further necessary action accordingly…

Casc   No.:1/11/80¨ Party Namc:NETAFIM Meet No/Date:12/80-
‐Status:IRRIGATION INDIA ALC2/2017
1Dcferrcd

ALC2/2016                         12.09.2017
PVT.LTD。

Filc Lic.No/Datc:34100422 1Dcfer‐HQ         File RLA                         Date:24.10.201
:01/80/050/00274/AMl :34/24/040/00206/AN41 29

701.06.20166/7/

becisi3五 :The cOttmitee noted thatthe lrm's application has been sentto MSME
Case is deferred to(ChemiCal)On 16.09.2016 for examination and comments.

24.10.2017.

Casc   No.:3/11/80■ Party Name:NETAFIM Ⅳbct No/Date:12/80_
IALC2/2016       1RRIGATION INDIAIALC2/2017       .Status:
.             PVToLTD.       12.09.2017        Dcferrcd

ノι

驚職輔遜I劉飛常 む :fFR露羨著Ъ凛翼謳醤漂だ青
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HQ File RLA

:01/80/050/00276/AⅣ ll l:34/24/040/00312/AMl 130

7/                  6/                  01.06.2016

Filc Lic.No/Datc:34100422 Defer
Date:24.10.201

7

Date:24.10.201

7

Decision : The Committee noted that as per deficiency raised by MSME

(chemical) vide oM No. TL-12024t28t2016-GC and F-DCMSME-19 dated

11.04.2017. letter sent y other firm through e mail on 27.6.2017 and final

reminder sent vide e mail on 7.9.2017. Case is deferred to 24.10.2017

Case No.:26111/80- rParty Name:DEE
ALC2/2016 IDEVELOPⅣIENT

ENGINEERS LTD.

File RLA44‐HQ

Meet No/Date:12180-'Status:
ALC212017 :Closed.

12.09.2017

File Lic.No/Datc:0510398701

:01/80/050/00299/AM 17 I :051231040/00101/ AMLT I 01.06.2016

Decision : The Committee noted that case is already rejected in meeting no 9

dated 1.8.2017. lt is decided to withdraw the case from agenda.

Casc    No.:1/8/80-Party Namc:DOOWON Ⅳleet No/Dttc:12/80■

ALC2/2016       AUTOⅣlOTIVE     ALC2/2017       1Status:
SYSTEヽ4S   INDIA 12.09,2017        .Dcferred
PRIVATE LIMITED

HQ Filc RLA File Lic.No/Dtte:04101620 Defcr
４

５
:01/80/050/00253/AMl

7/

lcase    No.:36/11/80-

471ALC2/2016

:04/24/040/00044/AⅣ ll 124

7/                  .08.06.2016

Dccision:The comlnittcc noted that information furnished by thc flrnl vide their lctter

dated 6.6.2017 scntto DHI on 12.6.201 7 ibr thcir cornincnts.ltis decided ask the firm

to furnish earlier norrns approVed by cornrYlittee for the same export product .

letter sentto the firm through e rna‖ on Case is deferred to 24.10.2017

,casc    No.:35/11/80-Party Name:AZAD‐Mcet  No/Date:12/80-

IALC2/2016 ENGINEERING     ALC2/2017
PRIVATE LIMITED   12.09.2017

Status:
Approved

Party   Namc:AZADIMect  No/Date:12/80-Status:
ENGINEERING     .ALC2/2017       .Approved
PRIVATE LIMITED   12.09.2017

′7                i

File Lic.No/Date:0910063787HQ          Filc RLA

461:::lllil`翠
l:8::1lli(t::9′::I::flFiζ ll羊

1lI:Oi:1瀧li奮

:dtl_311:1ザ‖‖:;comments of DHIID.No.TSWB FN(
1  0f the letter attached at the end of rninutes)

RA concern rnay take further neceSSary action accordingly

[Type text]
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HQ File RLA Filc‐ Lic.No/1Date:0910063786

:01/80/050/00309/AM17/ :09/24/040/00120/AM17/ 09.06.2016                    .

Dccision:The commktee decided to ratify the norms based upon the wtttten
comments of DHIID.No.TSWB FN 3ノ 76/2017-TSW (B)dated 18.9.2017(copy.
lof the letter attached at the end of rninutes)                               .

I RA concern may take further necessary action accordingly…                   ‐

Case    No.:6/11/80¨ Party Name:TERUMO Meet  No/Datc:12/80-            ■

lL:響
6  
珊称
RγAT:軍
郷ソ  ー聯d 11

1HQ         File RLA        File Lic.No/Date:53100190 1Defcr      il｀
:01/80/050/00279/AⅣ ll :53/24/040/00008/AM1 65 Date:24.10.201   ,

7     1 ・7/ 7/ 27.06.2016

Decision:丁he Cornrnittee noted that the firm's application has been sentto A/1SME

(ChemiCal)On 29.08.2016 for examlnauon and cOmments.Case is deferred to
24.10.2017

Case   No.:14/11/80-Party Name:L & T― Nleet No/Date:12/80‐

４

８

HQ４

９

５

０

ALC2/2016

File RLA Filc Lic.No/Datc:03108059 Dcfer

:01/80/050/00287/AMl :03/95/040/00207/AMl 10 Datc:24.10.201

7/ 7/ 04.07.2016           7

lDecision:The Committee noted that as per the firm's request dated 08.05.2017
for grant of time period 5 month i.e up to end September,2017 already granted by
rNorms committee . Case is deferred lo 24.10.2017.

MHPS    TURBINE ALC2/2017
GENERATORS     12.09.2017
PRIVATE LIⅣIITED

Namc:MOTHERSON  IALC2/2017
SUMI     SYSTEMS 12.09.2017
LIMITED          i

FilelRLA Filc lLic.No/Datc:0510399113

Status:
Deferred

Status:

Deferred

Defcr

Date:24.10.201

7

‐Casc  No.:38/11/80-Party          Mcct No/Datc:12/80‐
IALC2/2016       Name:ANGIPLAST  ALC2/2017

PRIVATE LIMITED  12.09.2017

HQ File RLA File lLic.No/Date:08101382

:01/80/050/00311/AMl :08/24/040/00114/AMl 163

7/                  7/                  11.07.2016

Decision : The Committee noted that the firm's application has been sent to MSME
(Chemical) on 29.08.2016 for examination and comments. Case is deferred
1o24.10.2017.

Case No.:l2ll2l80- Party Meet   No/Date:12/80¨ Status:
Approved:ALC2/2016

511

1HQ
:01/80/050/00328/Aヽ/117/1:05/24/040/00141/AM17/ 15.07.2016

[Type text] lg
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Decision : The committee deliberated on the matter and decided to ratiff the norms as

under :-
Keeping in view, wastage for sprue & runner and burning loss of 3 % during

moulding , the committee decided to ratify norms as under:

[Type text]

1. lmport item at Sl. No. L as under:
(i) 1.062 Kgs./Kg. content in export item at Sl. No.9.

(ii) 1.071 Kgs./Kg. content in export item at Sl. No.10.

(iii) 1.070 Kgs./Kg. content in export item at Sl. No.11.

2. lmport items at Sl. No. 2 to 8 - on net to net basis.

3. lmport item at Sl. No. 9 as under:

(i) 1.209 Kgs./Kg. content in export item at Sl. No.3'

(ii) 7.222Kgs.lKg. content in export item at Sl. No.4'

(iii) 1.166 Kgs./Kg. content in export item at Sl. No.S.

(iv) 7.26a Kes.lKg. content in export item at Sl. No.6.

(v) 1.288 Kgs./Kg. content in export items at Sl. No.15,17, 18 & 19.

(vi) t.2O9 Kgs.lKg. content in export items at Sl. No'20 & 21.

4. lmport item at Sl. No. 70 as L.223 Kg./Kg.content in export item at sl. No.

5. lmport item at Sl. No. 11 as under:

22. :

(1)  1.096 Kgs./Kgo contentin exportitem at SI.No.8.                    I

(li)1.420 Kgs./Kgocontentin export tem at SI.No.23.             :

(lli)1.416 Kgs./Kg.contentin export nem at sl.No.24.              |

(市) 1.409 Kgs./Kg.contentin exportitem at Si.No.25.               |

{v)1.407 Kgs./Kg.cOntentin export kem at SI.No.26.

(vi) 1.381 Kgs./Kg.contentin exportitem at SI.No.27.                     
‐

(Vil)1.873 Kgs./Kgo contentin export ttem at SIo No.28.            
‐

(宙il)1.339 Kgs./Kg.contentin exportた em atSI.No.29.

(ix)1.322 Kgs./Kgo content in exportた em atSl.No.30.

(x)1.339 Kgs./Kg.contentin exportitem at SI.No.31.

(xi)1.624 Kgs./Kg.contentin export ttem at SI.No.32              1

(Xii)1.528 Kgs./Kg.contentin export tem at Sl.No.33.            |

(Xlii)1.513 Kgs./Kg.content in exportた em atSI.No.34.            |

(XiV)1.259 Kgs./Kgo contentin export ttem at SI.No.35.            
‐

(xv)1.266 Kgs./Kg.contentin export tem at SI.No.36.            |

(XVi)1.329 Kgs./Kg.contentin export tem at Sl.No.37.            :

(XV‖ )1.316 Kgs./Kg.cOntentin exportitem at SI.No.38.                    
‐

(XVili)1.385 Kgs./Kg.contentin export kem at SI.No.39.          |

(XiX)1.381 Kgs./Kg.contentin exportitem at Si.No.40.                    |

(xx)1.377 Kgs./Kg.content:n export kem at Sl.No.41.             
‐

(XXi)1.277 Kgs./Kg.contentin export hem at SIo No.42.             
‐

(XXl)1.202 Kgs./Kg.contentin export itenn at SI.No.43.

(XXiil) 1.717 Kgs./Kg.contentin exportitem at SI.No.44.

(XX市 )1.545 Kgs./Kg.cOntentin export tem at SI.No.45.

(XXV)1.687 Kgs./Kg.contentin exportitem at SIo No.46.

(XXVi)1・ 674 Kgs./Kg.contentin export kem at SI.No.47.

19       ｀
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6. lmport item at Sl. No. 12 as under:

(i) 1.288 Kgs./Kg. content in export items at Sl. No.48 & 49.

(ii) 1.459 Kgs./Kg. content in export items at Sl. No.50, 51 & 52.

(iii) 1.614 Kgs./Kg. content in export item at Sl. No.53.

(iv) L.223 Kgs./Kg. content in export item at Sl. No.54.

(v) 1.228 Kgs./Kg. content in export item at Sl. No.55.

(vi) 1.488 Kgs./Kg. content in export item at Sl. No.56.

lmport item at Sl. No. 13 as under:

(i) 1.a53 Kgs./Kg. content in export item at Sl. No.57.

(ii) 1.979 Kgs./Kg. content in export item at Sl. No.58.

lmport item at Sl. No. 14 as under:

(i) 1.448 Kgs./Kg. content in export items at Sl. No.59.

(ii) 1.631 Kgs./Kg. content in export items at Sl. No.60.

(iii) 7.471.K1s./Kg. content in export item at Sl. No.61.

(iv) 1.396 Kgs./Kg. content in export item at Sl. No.62.

(vl Laa2 Kgs./Kg. content in export item at Sl. No.63.

(vi) 1.511 Kgs./Kg. content in export item at Sl. No.64.

lmport item at Sl. No. 15 as under:

(i) 1.459 Kgs./Kg. content in export items at Sl. No.65.

(ii) 1.357 Kgs./Kg. content in export items at Sl. No.66.

(iii) 1.491 Kgs./Kg. content in export item at Sl. No.67.

(iv) 7.475 Kgs.lKg. content in export item at Sl. No.68.

lmport item at sl. No. 16 as 1.095 Kg./Kg. content in export item at sl. No. 15.

lmport item at Sl. No. 17 as under:

(i) 1.096 Kgs./Kg. content in export item at Sl. No.12.

(ii) 1.111 Kgs./Kg. content in export item at Sl. No.13.

(iii) 1.066 Kgs./Kg. content in export item at Sl. No.14.

(iv) 1.2a8 Kgs./Kg. content in export item at Sl. No.69.

(v)1.232 Kgs./Kg. content in export item at Sl. No.70.

12. lmport item at Sl. No. L8 as under:

(i) 1.198 Kgs./Kg. content in export item at Sl. No.71'

(ii) 1.245 Kgs./Kg. content in export item at Sl. No.72.

(iii) 1.242 Kgs.lKg. content in export item at Sl. No.73.

(iv) 1.245 Kgs.lKg. content in export item at Sl. No.74.

(v) 1.509 Kgs./Kg. content in export item at Sl. No.75.

(vi) 1.488 Kgs./Kg. content in export item at Sl. No.76.

(vii) 1.459 Kgs./Kg. content in export item at Sl. No.77.

(viii) 1.a50 Kgs./Kg. content in export item at Sl. No.78.

(ix) 1.201 Kgs./Kg. content in export itemS at Sl. No.79 & 80.

(x) 1.235 Kgs./Kg. content in export item at Sl. No.81.

7.

8.

9.

０

１

１

１

一
Ｆ
　
　
一一



一
二
一(xi) 1.545 Kgs./Kg. content in export item at Sl. No.82.

(xii) 1.312 Kgs./Kg. content in export item at Sl. No.83.

(xiii) 1.648 Kgs./Kg. content in export item at Sl. No.84.

(xiv) 1.359 Kgs./Kg. content in export item at Sl. No.85.

(xv) 1.854 Kgs./Kg. content in export item at Sl. No.86.

(xvi) 1.545 Kgs./Kg. content in export item at Sl. No.87.

(xvii)2.06 Kgs./Kg. content in export item at Sl. No.88.

(xviii) 1.470 Kgs./Kg. content in export item at Sl. No.89.

(xix) 1.585 Kgs./Kg. content in export item at Sl. No.90'

lmport item at Sl. No. l-9 as under:

(iii) 1.17 Kgs./Kg. content in export item at Sl. No.11.

(iv) 1.17 Kgs./Kg. content in export item at Sl. No.2'

lmport item at Sl. No. 20 as under:

(iii) 1.222 Kes.lKg. content in export item at Sl. No.91.

(iv) 1.419 Kgs./Kg. content in export item at Sl. No'92.

(v) 1.324 Kes.lKg. content in export item at Sl. No.93.

(vi) 1.398 Kgs./Kg. content in export item at Sl. No.94'

15. lmport item at Sl. No. 2\ as !.277 Kg./Kg. content in export item at Sl' No. 7.

16. import items at Sl. No. 221o28- on net to net basis

RA may take further necessary action accordingly

I  Casc   No.:34/3/80-Party Name:S AND W Mcct No/Datc:12/80-

|  ‐ALC2/2017        JEWELLERY      ALC2/2017        Status:
| I             PRIVATE LIMITED  12.09.2017       Defcrred

File Lic.No/Date:07101101 Defer15 1HQ         Filc‐ RLA
12 :01/80/050/00034/AMl :07/24/040/00132/AMl ‐01                  Datc:24.10.201

1  ‐8/                  7/                  15.07.2016           7

1  ‐Decision:丁 he Commtttee noted thatthe flrm's application has been sentto MSME

I  lon03.05.201 7 for exarnination and corTlrnents.Case is deferred to 24 10.2017

Name:THE IⅥect No/Datc:12/80-

■IL

13.

14.

ALC2/2017
12.09.2017

Status:
Deferred

File Lic.No/Date:08101383 1Defcr
Date:24.10.201

7

‐
  Dccision:The Cornrnittee noted that inforrYlation furnished by the firm vide their
‐  letter dated l.7.2017 has been perused and found incomplete. DIPP has raised
deficiency vide UO No.12ノ67/2017-TSW/53 dated 12.9.2017 1t is decided to

request the firm to furnish inforrnation on fo‖ owing i―

[Type text]

iCase   No.:31/3/80-
:ALC2/2017

Party

ANUP
ENGINEERING
LIMITED

HQ Filc RLA

151:01/80/050/00031/AMl:08/24/040/00139/AM1 47

13 18/                  7/                  21.07.2016

′′ 穆
一

「



1. Net weight of export item is 133725 Kgs.′  whereas net weight of imported and‐

indigenousinputs is 147335 Kgs.′ the same rnay be clarified and corrected.       ‐

2. lnforrnation in respect of SI.No.885&1l of Standard Deficiency Forrnat.

3.Detailed calculations for the quantty of:mpo威 忙ems at SI.No.1′ 2&3 supportedl

bylength and number of pipes in the export product.

Case is deferred to 24.102017

Case  No.:41/11/80-Party Namc:PARITA IMect No/Datc:12/80-Status:     |
ALC2/2016       STEEL PRODUCTS  IALC2/2017       1Dcferrcd    ‐

HQ File RLA

‐12.09.2017

Filc,Lic.No/Date:52100419 Defcr
５

４
:01/80/050/00314/AⅣ ll :52/24/040/00028/AMl ‐70
‐
7/                  7/                  125.07.2016

Case   No.:52/23/80‐ Party   Name:PYRO Mcct No/Date:12/80-
ALC2/2016        ELECTRIC        ‐ALC2/2017

1NSTRUMENTS GOA 12.09.2017
.              PVT.LTD

HQ Filc RLA Filc lLic.No/Datc:17100064 Defer

112.09.2017

File:Lic.No/Datc:06100384

Date:24.10.201

7

Status:
Deferred

Date:24.10.201

7

Status:

Dcferrcd

Defer

Date:24.10.201

7

sentto MSME
is deferred to

Dccision : The Conlrnittee noted that the firrn's application has been sent to

MEITY on l1 9.2017 for their examination and comrnents.Case is deferred to
24.10.2017

５

　

５

５

６

５

７

:01/80/050/00555/Aゝ/11 1:17/24/040/00078/AMl 123

7/                  ‐7/                  129.07.2016

Dccision:The Conlrnittee noted that DIPP has raised deficiency vide letter No.

12ノ58ノ2017¨ TSVV/58 dated 01.8.2017. letter sent to the firm through e mail on

8.9.201 7 with request to furnish the inforrnation,Case is deferred to 24.10.2017

4ヽcet  No/Date:12/80-

Namc:INJECTOPLAS IALC2/2017:ALC2/2016

1HQ

IT PVT.LTD

FilelRLA

:01/80/050/00355/AMl :06/24/040/00015/AM1 35

17/ 7/ 09.08.2016

IDecision:The Conlrnittee noted that the firm's application has been

(ChemiCal)On o4.10.2016 for examination and comments.Case
12410.2017

HQ

[Type text]

Casc   No.:19/14/80-Party
ALC2/2016       LABS

Namc:EURO Mcct No/Datc:12/80-Status:
ALC2/2017       Deferred
12.09.2017

Filc RLA

′み

File Lic.No/Datc:03108070 Defcr

| |

一　

一
島識

i



101/80/050/00369/AMl :03/94/040/00315/AM1 03                   Date:24.10.201
17/                  7/                  10.08.2016           7                1 1'
‐
 IDecision:The Committee noted thatthe lrm's applicauOn has been sentto MSME    =

|(Chemical)on 04.10.2016 for examina面 on and comments Case is deferred to
l  124.10.2017

1 1ё ttζと   6`1:1う/23'86_Paly    aヽ轟8:AzAD‐ Mcct  No/Date:12/80-Status:     1.=
| ‐ALC2/2016        ENGINEERING     ALC2/2017        Rciccted    ´
|  I                 PRIVATE LIMITED   12.09.2017

HQ          Filc RLA         File Lic.No/Datc:0910064137
.   :01/80/050/00522/AM17/ :09/24/040/00295/AM17/ 114.09.2016

58 586isi61:十 h6ёO品mktさ6ハ 616d thtti thさ irm has not replied to the deiciency

l .(raiSed by DHI)senttO the lrm on 22.03.2017 through e¨
mail and inal reminder

‐  isent vlde e ma‖  on 12.6.2017.lt is decided to relect the case with direction to
‐
 lthe lrm tO pay applicable custom duty wnh interestfor EODC.

I  RA may take further necessary action accordingly.                          ‐

Case   No.:20/23/80-Party   Namc:AZAD Mect No/Datc:12/80-Status:
 ` ・ALC2/2016       ENGINEERING    ALC2/2017       1Deferred
l ‐              PRIVATE LIMITED  12.09.2017                  .     、

1'80/05υ 0052ν鮒ンち″040/∞'7鮒ボ窯
α酬00641茅ち4■ Q劉

|

‐
  IDecision:The Cornrnittee noted that inforrnation furnished by the firrll has been‐
‐  lsent to[)Hlon 5.9.2017.Case is deferred to 24.10.2017                     .

| ICasc  No.:21/23/801Party  Namc:AZAD Mcet No/Datc:12/80-Status:     
‐

ALC2/2016       ENGINEERING    ‐ALC2/2017       Dcferred    l
l ‐               PRIVATE LIMITED  12.09.2017                  1

1: ||180/050/00524/A:IflЪ
;た4/040/00294/2へ譜

li:|::||lle:09100641 1;][ち

4.10.2011

'う
もciζi6A:十 hさ ёO品 mitee noted that information furnished by the lrm has been

l  ‐sent to[〕 Hlon 5.9.2017.Case ls deferred to 24.10.2017.                   
‐

Case  No.:22/23/80-Party  Namc:AZAD IMeet No/Date:12/80■ Status:

ALC2/2016       ENGINEERING    IALC2/2017       1Deferred
6 .             PRIVATE LIMITED  12.09。 2017        1

11 1HQ         File RLA        File Lic.No/Datc:09100641 1Defcr
101/80/050/00525/AMl :09/24/040/00296/Aヽ 41 36                 1Date:24.10.201

7/                  7/                  14.09.2016          17

23
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事
Decision : The Committee noted that information furnished by the firm has been
sentto DHI on 5.9.2017 . Case is deferred 1o24.10.2017

Case No.:l3116180- Party Meet No/Date:12180- Status:

ALC2/2016 Name:FABRIMAX  .ALC2/2017
ENGINEERING    12.09.2017
PRIVATE LIMITED,

Deferred

HQ File RLA File Lic.No/Datc:50100023 Dcfcr

:01/80/050/00388/AMl :50/24/040/00009/AM1 00 Date:24.10.201

7/ 7/ 15.09.2016           7

Dccision:The Cornrnittee noted that deficiency letter sent to the firm vide ema‖

on 12.6.2017 , 31.7.2017 and flnal rerninder sent through e ma‖ on 7.9.2017.

Case is deferred to 24.10.2017.

Casc   No.:3/23/80.Party  Name:NIPHA Mcct No/Date:12/80¨ Status:

ALC2/2016       ‐EXPORTS PRIVATE ALC2/2017        Deferrcd

６

２

ILIMITED

Filc RLA

PVT LTD

Filc RLA

12.09.2017

Filc Lic.No/Datc:02102069 1Dcfcr

3 :01/80/050/00506/AⅣ ll :02/24/040/00118/Aヽ 41 96 Date:24.10.201

7/                      17/ 15.09.2016           7

Dccision:The Conlrnittee noted thatthe flrm's application has been sentto lЛ SME
on 23.02.201 7 for exarnination and cornrnents Case is deferred to 24.10.2017

Casc  No.:15/14/80-Party  Namc:ADVIK Mcet No/Date:12/80-Status:
ALC2/2016       HI‐TECH PVT..LTD, ALC2/2017       Deferrcd

HQ File‐ RLA

112.09.2017          1

File Lic.No/Date:31100663‐Dcfer

:01/80/050/00365/AⅣ ll .:31/83/040/00082/AM1 42 Date:24.10.201

7/ 19.09.2016           7

Decision : The Cornrrlittee deliberated on the matter and decided to send the

application to[DHl for their cornrnents.Case is deferred to 24.10.2017

Case  No.:23/23/80-Party  Name:JAMES Mcct No/Date:12/80-Status:
ALC2/2016       ROBINSON   LABSIALC2/2017       1Dcfcrred

６

４

6 1HQ

“鰹ν獅6

[Type text]

6 HQ

12.09.2017

File Lic.No/Date:09100641 Dcfcr

5 :01/80/050/00526/AMl :09/24/040/00271/AMl ‐46 Date:24.10.201

7/                      17/ 19.09.2016          17

Decision : The Committee noted that the firm's application has been sent to MSME
on 08.02.2017 for examination and comments. Case is deferred to24.10.2017.

No.:6/14l80- Party Name:BANCO Meet No/Date:12180- Status:

PRODUCTS  (INDIA)ALC2/2017 IClosed

鯵　̈
ＤＩ‥可

ι盪 鷲鞭
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:01/80/050 l003s6l AM|T I :341241040100171/AM17 I 23.09.2016

Decision :The committee noted that this office has requested RA Vadodara vide e mail
rdated 24.10.2016,15.12.2016 and to RA Vadodara and firm on 24.1.2017 and 12.6.2017

to fumish hard copy of application for examination has not been received so far. It is

decided to close the case.

Case No.:7/14l80- Party Name:HANNING Meet No/Date: l2l8}- Status:

.HQ

ALC2/2016

HQ

LIⅣIITED

File RLA

File RLA

‐12.09.2017

Filc lLic.No/1Datc:3410042553

ALC2/2017
12.09.2017

MOTttRS INDIA P LTD IALC2/2017         Closcd
12.09。 2017

File Lic.No/]Date:3410042554

67 ::011801050100357 I AMLT I :3412410401001 8 I /AM 17l 23.09.2016

,Decision : The committee noted that this office has requested RA Vadodara vide e mail

dated 24.10.2016,15.12.2016 and to RA Vadodara and firm on 24.1.2017 and 12.6.2017
,to furnish hard copy of application for examination has not been received so far. It is

. decided to close the case.

Meet  No/Datc:12/80-Status:

６

８

Casc   No.:8/23/80-IParty
ALC2/2016       Narne:DILIGENT

SCM   SOLUTIONS
I               ‐PRIVATE LIMITED

Deferred

HQ         FilelRLA File Lic.No/Datc:09100642 Dcfcr

:01/80/050/00511/ANll .:09/24/040/00343/AMl 13 Date:24.10.201

7/ 7/ 30.09.2016           7

IDccision:The Conlrnittee noted that the firm's appllcation has been sentto AllSME

on 08.02.201 7 for exarnination and cornrnents.Case is deferred to 24.10.2017.

‐Case   No.:2/20/80¨ Party    Name:DEE Mect No/Datc:12/80‐ Status:
IALC2/2016        DEVELOPMENT    ALC2/2017        Dcfcrrcd
l              ENGINEERS LTD.  12.09.2017

HQ         File RLA Filc Lic.No/Date:05104003 Defer

:01/80/050/00445/AMl :05/23/040/00360/AM1 72 Datc:24.10.201

7

DHl on 13.1.2017 and
request to furnish the

7/ 7/ 07.11.2016

Case    No.:7/3/80■ Party  Namc:MINCOヽ4cet No/Datc:12/80-Status:
ALC2/2017 TECH    (INDIA)ALC2/2017

PRIVATE LIMITED  12.09.2017

File RLA File Lic.No/Date:02102071 Defer

:01/80/050/00007/AMl :02/24/040/00152/AⅣ l1 26 Date:24.10.201

7

６

９

７

０

Decision : The committee noted that application sent to
deficiency letter sent to the firm on 7.9.2017 with
information. Case is deferred to 24.10.2017.

Deferred

ＨＱ
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8/

Decision:The Cornrnittee noted that the firm's application has been sent to the

,MSME on 03.05 2017 for exarnination and cornr71entS. Case is deferred to

.24.10.2017.

Casc   No.:29/9/80-Party Namc:GODREJIMect No/Datc:12/80-Status:
ALC2/2017       &BOYCE MFG.CO.・ ALC2/2017       Deferrcd

LTD.,            12.09.2017

HQ File RLA File Lic.No/Datc:03108091 Dcfcr

:01/80/050/00207/AMl :03/94/040/00736/ANI11 194 Date:24.10.201

7/ 22.11.2016          17

Decision: The Committee noted that DIPP has raised deficiency vide their l.DNo.

1267I2017-TSW71 dated 12.9.2017. lt is decided to request the firm to furnish

information on following :-

lnformation in respect of Sl. No. 3, 4, 5 & 11 of Standard Deficiency Format,

export product wise.

Total requirement of each raw material, export product wise, in a tabular

form

Case is deferred to 24.10.2017.

Casc   No.:9/20/80-Party          .Mect No/Datc:12/80‐ Status:

ALC2/2016       Namc:INJECTOPLAS ALC2/2017       Dcferred

７

１

1.

2.

7 HQ
2 1:01/80/050/00452/Aヽ /11 :06/24/040/00026/AMl ‐94 Datc:24.10.201

7/ 7/ 30.11.2016          17

Decision:丁he CorTlrnittee noted that hard copy of the app‖ cation received and

sentto MSヽЛE on 23.6.2017 for their conlrnents.Case is deferred to 24.10.2017.

Case  No.:53/23/80-Party Namc:RADIANT Mect No/Date:12/80■ Status:

ALC2/2016       HEAT EXCHANGER‐ ALC2/2017       Defcrred

T PVT.LTD

File RLA

PVT.LTD

Filc RLA

12.09.2017

File Lic.No/Datc:06100384 ‐Dcfer

12.09.2017          1

File Lic.No/Datc:31100664 1Defcr

７

３

:01/80/050/00556/Aヽ 11 :31/83/040/00112/AM1 40 Datc:24.10.201

7/ 7/ 09.12.2016           7

Decision : The committee noted that DIPP has raised deficiency vide lD
No.12t4712017-TSWI86 dated 20.6.2017 and letter sent to the firm vide e mail on

21.7.2017. lt is decided to send final reminder to the firm to furnish reply failing

which the case will be rejected without further notice with direction to pay

applicable custom duty with interest of EODC. Case is deferred to 24.10.2017
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HQ Filc RLA

:01/80/050/00530/AMl .:05/24/040/00368/AⅣ ll ‐09

7/                 7/                 ■3.12.2016

Filc LicoNo/Date:05104007 Defcr

IDccision:The Cornrnlttee noted that the firm's reply dated 08.02.2017 has been

sent to the MSME(ChemiCal)On o8.05.2017 for examination and comments.
'Case is to deferred to 24.10.2017.

Casc   No.:11/23/801Party Name:KELVION'Mect  No/Date:12/80-Status:
IALC2/2016       1NDIA PVT LTD   ‐ALC2/2017       Deferred

12.09.2017          1

HQ File RLA Filc Lic.No/Datc:03108098:Dcfer

Date:24.10.201

7

Datc:24.10.201

7
７

５

:01/80/050/00514/AⅣ ll l:03/94/040/00792/ANl1 07

7/                  17/                  ■4.12.2016

Decision : The Committee noted that deficiency raised by DIPP vide UO

No.12136/2017-TSWt2 dated 16105t2017 sent to the firm on 19.6.2017 vide e

mail to furnish the information. The firm has furnished the copy of their earlier

letter dated 20..3.2017 contains same information . Final reminder sent to the

firm through e mail on 7 .9.2017. Case is deferred lo 24.10.2017

Case No.:1 3l23l8}- Party Name:PREMIER Meet No/Date:12180- Status:
DeferredALC2/2016 INDUSTRIAL

CORPORATION
LIMITED

Filc RLA

ALC2/2017
12.09.2017

７

６

HQ

7

7

Case   No.:32/23/80-Party Namc:APOLLO
IALC2/2016       1NTERNATIONAL
7 ‐               LIMITED
81                      __
HQ File RLA Filc

:01/80/050/00535/AMl

lType texl

:05/23/040/00462/AMl

File Lic.No/Date:03108099 Defcr

:01/80/050/00516/AMl :03/95/040/00562/AMl 164
7/                  .7/                  120.12.2016

Decision : The Committee noted that the firm's application has been sent to the
MSME on 08.02.2017 for examination and comments.. Case is deferred to
24.10.2017

Case   No.:17/20/80-Party   Name:AUTO ilⅥ cet No/Datc:12/80‐ Status:
ALC2/2016       COMP INDIA PVT.IALC2/2017       .Deferred

LTD             12.09.2017        .

HQ File RLA File Lic.No/Datc:31100664 
‐
Dcfcr

Datc:24.10.201

7

:01/80/050/00460/AMl :31/83/040/00120/ANll 192

7/                 17/                 121.12.2016

Decision : The Committee noted that the information furnished by the firm vide
their letter dated 22.4.2017 sent to DHI on 19.5.2017 for their comments. Case is
deferred to 24.10.2017

Mect  No/Datc:12/80-
ALC2/2017
12.09.2017

Lic.No/Date:05104009

38

Date:24.10.201

7

Status:
Deferred

befer
Date:24.10.201

・

　

・
　

々

・
”

′7
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17/                  7/                  26.12.2016          17            1     .

IDccision:The Commitee noted thatthe lrm's application has been sent to the     
‐

MSME(ChemiCal)On 15.02 2017 for examinauon and comments..Case is
lDeferred to 24.10.2017

●    1 '11‐

Case   No.:35/23/80-Party  Name:ITRON Mcet No/Date:12/80‐ Status:     1    1  :

ALC2/2016        1NDIA PVT.LTD.  IALC2/2017       1Dcferred    .
12.09.2017

:‐
フ

ЮЮ剛 ∞
"ν
鮒

挙

ち3ЮttЮ
"%/鮒 り ら窯

α∞Ю

“ "茅 ち4■ 0矧
| ■

| ‐5ecisi61:十 he ёOmttnteさ nOted the deiciency raised by DIPP宙 de their U.O.No.|

1  12ノ58/2017-TSVV ノ86 dated 01.8.2017. letter sent to the flrrn vide e ma‖  on
l  18.9.2017 with request to furnish the inforrnation.Case is deferred to 24.10.2017  .

‐case     No.:9/26/80-Party     Narne:PHILSIMcet   No/Date:12/80-Status:
ALC2/2016        HEAVY ENGINEERING:ALC2/2017        1C10Sed l

PVT.LTD.,          12.09。 2017

File‐Lic.No/Date:03108101411      ‐

●器8υ05υ0063νAMiツ鷺ち5Ю4υ0074フAM17 2&122016   . ‐
beciζ lon:十he ёOmmitee noted irm vide e mall dated 14.8.201 7 informed that
l  they have surrender the above rnentioned authorisation for cance‖ ation to RA.lt

is decided to close the case.

1 1Case  No.:48/23/80-Party  Namc:VENUS Mcet No/Date:12/80-Stttus:     
‐

IALC2/2016       1NDUSTRIAL     ALC2/2017       Dcferrcd
.              CORPORATION    12.09.2017

:8 1HQ         Filc RLA        File,Lic.No/Date:30101039 1Dcfer     ‐

1 101/80/050/00551/A市 11 :30/24/040/00029/AMl 16                 1Date:24.10.201

1  17/                  7/                  .29。 12.2016          17            .

|  IDecision:The Cornrnittee de‖ berated on the rnatter and itis decided to send the

application to DIPP fortheir comments.Case is deferred to 24.10.2017

‐ ICase   No.:47/23/80¨ Party Namc:TERUMO Mcet No/Date:12/80¨ Status:

IALC2/2016        PENPOL  PRIVATE.ALC2/2017       
‐
Dcferrcd

l               LIMITED         12.09.2017        .

1,Ю
Ю50/00"υ詰秒″餌υ∞"″鮒ボ∬

α
"Ю
O192茅ち4■0獅

|

IDccision:The Cornrnittee noted that the firm's application has been sent to the
l lMSME(ChemlCal)On o8.02.2017 for examination and comments Case is

Deferred to 24.10.2017.
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ICase    No.:4/12/80_Party  Name:BHARATIMcet  No/Date:12/80-Status:
ALC2/2017         HEAVY ELECTRICALSIALC2/2017        1Approved

HQ

ILIMITED

File‐ RLA

112.09.2017            1

File.LicoNo/Date:04101626511:

:01/80/050/0021 8/AM t9l :041241040/00161/ AM|T l 02.0r.2017

83 tD..irion : The committee decided to ratify the norms based on the recommendation of
DHI as under :-

rlmport items are allowed under GN-4 net to net basis.

RA may take further necessary action accordingly

Case No.:25123180- PartyName:CORNING Meet No/Date:12180- Status:
DefenedALC2/2016

1HQ File RLA

TECHNOLOGIES   ALC2/2017
1NDIA PVT.LTD.  12.09.2017

File Lic.No/Datc:05104010 Dcfer

８

４

８

５

:01/80/050/00528/AMl :05/23/040/00436/AMl ‐88 Date:24.10.201

7/ 7/ 04.01.2017           7

Decision : The Committee noted that DEIT vide their deficiency letter

No.17l1812017-IPHW dated 2.6.2017 has requested the firm to furnish

information. lnformation furnished by the firm vide their letter dated 8.6.2017 sent

to DEIT on 28.7 .2017 for their comments.
Case is deferred lo 24.10.2017

Casc  No.:26/23/80-Party   Name:NIIITA‐Mcet No/Date:12/80-Status:

IALC2/2016       1NDIA   PRIVATE.ALC2/2017       Dcferrcd
l               LIⅣIITED         12.09.2017        .

HQ Filc‐ RLA File LicoNo/Date:05104011 ‐Dcfer

|:01/80/050/00529/AMl :05/24/040/00489/AMl 181
17/                  7/                  06.01.2017

1betitiOn:十h6cOttm性tee noted that the ttrm's application
lMSME on 08.02.2017 for examination and comments
124.10.2017

‐Date:24.10.201

7

has been sent to the

Case is deferred to

,Case No.:8/26l80- Party Name:LLOYDS Meet No/Date:12180- Status:

,ALC2:2O16 STEELS INDUSTRIES ALC2l20l7 Approved

LIMITED 12.09.2017

HQ           File RLA        Filc Lic.No/Date:0310810
:01/80/050/00632/AM17/   :03/95/040/00768/AMl .456

7/ 11.01.2017

Decision:The commtttee decided to ratify the norms based upon the w画 tten

comments of DIPP vide lD No.12ノ 67ノ2017-TStlV/86 dated 12 9.2017 as under:―

1.  Net Weights of export products frorn SI.No l to 24 rnay be specified as

under:

[Type text] ′9
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Sl.

No.

Net Export
weight
(Kes.)

Sl.

No.

Net
Export
weight
(Kes.)

SI.

No.

Net
Export

、veight

(KRs.)

Sl.

No.

Net E>:port
weight,
(Kes.) 

,

1 5520 7 660 13 1000 19 3360
つ
乙 lH0 8 1920 14 1320 20 1800

3 750 9 1920 15 600 21 2100

4 21720 10 2640 16 2040 つ
乙
つ
４ 1320

5 1320 780 17 1800 23 4140

6 1380 う
乙 1200 18 1440 24 756

,等11,

2.υVord`′Relevant″ mav be prefixed with the descriptlon of import items

at SI.No.1&2.

3. Quantity of import item at Sl. No. 1

content in exPort items.

4. Quantity of import item at Sl. No. 2

content in export items.

RA may take further necessary action accordingly

may be allowed as 1.05 Kgs./kg

may be allowed as 1.02 Kgs./kg

Casc     No.:16/26/80¨ Party Name:LLOYDS卜lect No/Date:12/80■ Status:
ALC2/2016           STEELS INDUSTRIES ALC2/2017       .Approved

HQ

LIⅣIITED

File RLA

12.09.2017

File Lic.No/Datc:0310810

:01/80/050/00640/AM17/   :03/95/040/00769/AM1 455
7/ 11.01.2017

Decision : The committee decided to ratify the norms based upon the written

comments of DIPP lD No.1216712017-TSW86 dated 12.9.2017 as under:-

1. Net Weights of export products from Sl. No 1 to 12 may be specified as

under:
Sl.

No.
Net Export
weight
(Kes.)

Sl.

No.

Net
Export
weight
(Kes.)

Sl.

No.

Nct
Export

wcight

(KRs.)

Sl.

No.

Net E>

weight (K1

1 3720 4 3660 7 32165 10 4800

2 1860 5 16200 8 3600 20700

3 63600 6 1972 9 2940 12 3450

5. Word "Relevant" may be prefixed with the description of import items

at Sl. No. 1 to 13.

6. Quantities of import item at Sl. No. 1 to 12 may be allowed as 1.0!

Kgs./kg. content in export items at Sl. No . tto 12 respectively.

7. Quantity of import item at Sl. No. 13 may be allowed as 1.02 Kgs./kg

content in export item at Sl. No. 11.

RA may take further necessary action accordingly
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Case  No.:19/26/80■Party          4ヽeet No/Date:12/80-Status:
ALC2/2016       1NamciCOTSWOLD  ‐ALC2/2017       ‐Deferred
l               lARCHITECTURAL  12.09.2017        1
1              ‐PRODUCTS (INDIA)|              |I               PVT.LTD.       |               ‐

HQ Filc RLA Filc Lic.No/Date:03108104 Defcr

:01/80/050/00643/AMl.:03/94/040/00877/AMl 188 Date:24.10.201

77/ 7/ 12.01.2017

Decision : The Committee noted that deficiency letter sent to the firm on

12.6.2017 vide e mail and final reminder sent through e mail on 7.9.2017. with
request to furnish the requisite information. Case is deferred to 24.10.2017

Case No.:49123180- Parry Name:PYE Meet No/Date:12180- Status:

ALC2l20l6 TOOLS ALC2l20l7 Deferred

PVT.LIⅣIITED 12.09.2017

18 1HQ         Filc lRLA        File lLic.No/Date:30101039 1Defer
19 101/80/050/00552/AMl :30/24/040/00034/AMl 127                 1Datc:24.10.201
7/ 7/ 16.01.2017          ‐7

I  Decision:The Cornrrlitted noted that the firrn's application has been sentto MSME

I (Chemical)on 08.02.2017.Case is deferred to 24.102017

Casc   No.:15/3/80-Party    Namc:BGR Meet No/Datc:12/80-Status:

|ン
'ヽ

〔

キ::i

９

０ :01/80/050/00015/AMl :04/24/040/00181/AM1 30

File RLA

ALC2/2017

HQ

HQ

ALC2/2016

HQ

LIMITED

Filc RLA

ENERGY SYSTEMS‐ ALC2/2017
LIⅣIITED,         12.09.2017

Deferred

Filc Lic.No/Date:04101627 ‐Defer

112.09.2017

Filc Lic.No/Datc:31100665 1Dcfer

Dctrred

12.09.2017

File LicoNo/Date:13100485 1Dcfcr

7/ 19.01.2017

Date:24.10.201

7

Decision:The CorYlrrlittee noted that hard copy of the application received is
being send to DIPP fortheir cornrnents Case is deferred to 24 10.2017

Case  No.:56/23/80-Party  Name:GL&V Mect No/Datc:12/80-Status:
ALC2/2016       1NDIA   PRIVATE ALC2/2017       1Deferred

９

１

９

２

:01/80/050/00559/AMl .:31/83/040/00130/AⅣ l1 56 Datc:24.10.201

7/ 7/ 20.01.2017          17

Decision:The Cornrnittee de‖ berated on the matter and decided to  send the

complete application along、 ″ith inforrnation furnished by the firm to DIPP for their

exanlinatlon and cornrnents.Case is deferred to 24.10.2017.

lCasc    No.:1/26/80-Party     Name:A.L.Meet  No/Date:12/80‐ Status:
PAPER HOUSE,    ALC2/2017

[Type text]
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bさtitioA:十he ё6mttitted nOted thatthe lrm's applicauon has been sentto MSME
lon 28.03.201 7 for exarnination and cornrnents Case is deferred to 24.10.2017

Case   No.:47/3/80‐ Party Namc:KELVION Meet No/Date:12/80-Status:
IALC2/2017       1NDIA PVT LTD    ALC2/2017       Dcferrcd

12.09.2017

:01/80/050/00625/AⅣ ll l:13/24/040/00043/AMl 
‐33

7/                  17/                  124.01.2017

HQ         FilclRLA        Filc Lic.No/Datc:03108107
:01/80/050/00047/AⅣ ll l:03/94/040/00975/AMl ‐18

:01/80/050/00023/AMl :07/24/040/00297/AMl 197

8/                   7/                   07.02.2017

Date:24.10.201

7

Defer
Date:24.10.201
7

Date:24.10.201

7

1絆 .

９

３
7/ 24.01.2017

bさctti6n i tthe cOrnrnittee noted that  in response to  deficiency letter  dated

12.6.2017 firrn has furnished a copy oftheir same letter dated 20.3.2017. Final

rerninder sent to the firrYl vide e rna‖ on 7.9.2017 with request o furnish specific

reply wtth in 15 days failing which the case will be reiected Wtthout any futther

notice.Case ls deferred to 24.10.2017.

casc   No.:22/3/80-Party Namc:PLANSEE Mcet No/Date:12/80¨ Status:

IALC2/2017       1NDIA     HIGH ALC2/2017       Dcferred
‐               PERFORMANCE    12.09.2017

MATERIALS   PVT
LTD

File RLA Filc Lic.No/Date:07101110‐Defcr

:01/80/050/00022/AMl :07/24/040/00285/AⅣ l1 85 Datc:24.10.201

77/ 07.02.2017

Decision : The Cornrnittee noted  that  deficiency raised by  DIPP vlde UO
No.12/36ノ2017-TSW/131 dated 16/05/2017 sent to the firm vide e mail  on
12.6.2017 and final rerninder sent on 7.9.2017. Case is deferred to 24.10.2017.

case   No.:23/3/80-Party Namc:PLANSEE Mect No/Date:12/80-Status:
ALC2/2017       1NDIA      HIGH.ALC2/2017       .Dcferred

PERFORMANCE 12.09。 2017

MATERIALS   PVT‐
LTD

HQ File RLA Filc Lic.No/Datc:07101110 Defcr

ＨＱ
働
ν

９

４

９

５

Dccision : The CornrTlittee noted  that  deficiency raised by  DIPP vide U0
No.12/36ノ2017-TSWノ 131 dated 16ノ 05/2017 sent to the flrrn vide e ma‖   On

12.6.2017 and final renlinder sent on 7.9.2017.Case is deferred to 24.10.2017.

Casc    No.:24/3/80-Party Narne:PLANSEE‐ Ⅳlcet  No/Datc:12/80-Status:

ALC2/2017       1NDIA      HIGH ALC2/2017       1Deferred
PERFORMANCE    12.09。 2017        .

‐              MATERIALS   PVT‐                ‐

９

６
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HQ

LTD

File‐RLA File Lic.No/Date:07101110 Dcfcr

９

７

:01/80/050/00024/AMl 107/24/040/00296/Aヽ 11 
‐
94 Date:24.10.201

8/                  7/                  07.02.2017           7

うとおitib五 :十 hさ ёOmmittee nOted that denciency raised by DIPP vide UO
No.12/36/2017-TSWノ 131 dated 16ノ 05/2017 sent to the firrn vide e ma‖   On

12.6.2017 and finalrerninder sent on 7.9.2017..Case is deferred to 24 10.2017.

Case   No.:25/3/80■ Party Name:PLANSEE Mect No/Date:12/80-Status:

ALC2/2017       1NDIA     HIGH ALC2/2017       ‐Defcrred
PERFORMANCE    12.09.2017
.MATERIALS   PVTI              '
LTD

HQ FilelRLA Filc Lic.No/Date:07101110‐Dcfer

:01/80/050/00025/AMl l:07/24/040/00295/AM1 92 Datc:24.10.201

7/ 07.02.2017           7

Decision : The Committee noted that deficiency raised by DIPP vide UO

No.12l36/2017-TSW131 dated 16t05t2017 sent to the firm vide e mail on

i2.6.2017 and final reminder sent on7.9.2017. Case is deferred lo 24.10.2017.

casc   No.:26/3/801Party Namc:PLANSEE Mcet No/Date:12/80■ Status:

ALC2/2017 Deferred

HQ File RLA Filc Lic.No/Date:07101110 Defcr

:01/80/050/00026/AMl :07/24/040/00294/AN41 91 Date:24.10.201

7/ 07.02.2017           17

Dccision : 丁he Comnnittee noted  that deficiency raised by  DIPP vide UO
No.12/36/2017-TSllV/131 dated 16ノ 05/2017 sent to the firrn vide e ma‖   On

12.6.2017 and final rerninder sent on 7.9.2017.Case is deferred to 24.10.2017.

casc   No.:27/3/80-Party Name:PLANSEE Mect No/Date:12/80-iStatus:
‐ALC2/2017       1NDIA     HIGH ALC2/2017       1Dcferred

PERFORMANCE   ■2.09.2017
MATERIALS   PVT
ILTD

HQ         Filc RLA        File Lic.No/Date:07101110'Defer
:01/80/050/00027/AMl :07/24/040/00286/AMl 186                 1Datc:24.10.201

7/ 07.02.2017          17

Decision : The Cornrrlntee nOted  that  deficiency ralsed by  DIPP vide U0
‐No.12ノ 36ノ2017-TSW/131 dated 16ノ 05/2017 sent to the firrn vide e ma‖   on

12.6.2017 and finalrerninder sent on 7.92017. Case is deferred to 24.102017

l0 Case No.:28l3/80- Party Name:PLANSEE Meet

INDIA      HIGH ALC2/2017
PERFORMANCE   ■2.09.2017
MATERIALS   PVT
LTD

９

８

９

９
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O  ALC2/2017 INDIA     HIGHIALC2/2017
PERFORMANCE   12.09.2017
NIIATERIALS   PVTI
LTD            I

Deferred

HQ File RLA File Lic.No/Date:07101110 Defcr

:01/80/050/00028/AⅣ ll l:07/24/040/00287/AⅣ ll 187

8/                  17/                  107.02.2017

Decision: The Committee noted that deficiency raised by DIPP vide UO
No.12/36ノ2017¨丁SW/131 dated 16ノ05ノ2017 sent to the firrn vide e ma‖   On

12.6 2017 and finalrernlnder sent on 7.92017. Case is deferred to 24.10.2017.

Case No.:2913/80-PartyName:PLANSEEMeet No/Date:12180- Status:
DeferredALC2/2017 INDIA     HIGH ALC2/2017

PERFORMANCE   12.09.2017
4ヽATERIALS   PVT
LTD
RLA File Lic.No/Datc:07101110 Defcr

Date:24.10.201

7

|10 1138:;:::/::0:9/1:Ii

l   .8/

:07/24/040/00288/AⅣ ll‐ 88

7/                  107.02.2017

Date:24.10.201

7

10

2

Decision: The Commntee nOted that deficiency raised by DIPP vide UO
No 12ノ 36ノ2017¨丁SWノ131 dated 16ノ 05/2017 sent to the firrn vide e ma‖   on

12.6.2017 and finalrenlinder sent on 7 9.2017. Case is deferred to 24.10.2017.

Case No.:30/3/80-PartyName:PLANSEEMeet No/Date:12180- Status:
DeferredALC2/2017 INDIA     HIGH.ALC2/2017

PERFORMANCE   ‐12.09.2017
MATERIALS   PVTI
‐LTD            ‐

HQ File RLA Filc Lic.No/Date:07101110 Defcr

:01/80/050/00030/AⅣ lll:07/24/040/00289/AⅣ l1 90

8/                  17/                   07.02.2017

Datc:24.10.201

7

‐
Dccision : The Conlrnittee noted  that deficiency raised by  DIPP vide UO
No.12ノ36/2017-丁 SW/131 dated 16ノ05/2017 sent to the firrn vide e mai1  0n

12.6.2017 and final rerninder sent on 7.9.2017.Case is deferred to 24.102017.

lcase    No.:8/3/80-Party ⅣIeet No/Datc:12/80- Status:
DeferredALC2/2017 Name:HANNING   :ALC2/2017

ⅣIOTORS INDIA P‐ 12.09.2017
LTD

HQ File‐ RLA File Lic.No/Date:34100429 Defer10

3 :34/24/040/00316/AMl123
7/                  109.02.2017

Date:24.10.201

7
:01/80/050/00008/Aヽ 41

8/

Decision : The Committee noted that deficiency raised by DIPP vide UO

No.12l36/2017-TSWt141 dated 16105t2017 sent to the firm vide e mail on

12.6.2017 and final remlnder sent on7.9.2017. Case is deferred lo 24.10.2017 '

3タ

４

ｔ

・

[Type text]

113‐、

「

選嘉ギ酵¥鷺



:筆

|  ICase   No.:42/3/80-Party   Namc:L&T¨ Mcet No/Datc:12/80■ Status:

|  IALC2/2017       MHPS BOILERS PVT ALC2/2017       1Defcrred
.                  LTD            12.09.2017

1lo lHQ         Filc RLA        File Lic.No/Datc:03108111 1Defer
14  :01/80/050/00042/Aヽ 41 :03/95/040/00686/AMl157                  1Date:24.10.201

1   18/                  7/                  13.02.2017          7

1   E)ccision:The Committee noted that the firm's application has been sentto DHI

‐   、on 03.05.201 7 for exarvlination and cornrnents.Case is deferred to 24.10.2017.

Casc    No.:43/3/80¨ Party Narnc:L & T―
‐Mcet  No/Datc:12/80- Status:

DeferredALC2/2017 MHPS   TURBINEIALC2/2017
GENERATORS    12.09.2017
PRIVATE LIMITED

HQ File RLA File Lic.No/Date:03108112 Defer

10 1:01/80/050/00043/Aヽ/11 :03/95/040/00820/AM1 32

5  ‐8/                  17/                  15.02.2017

Decision : The Committee noted that deficiency raised by DHI sent to the firm

through e mail on 2.8.2017 to furnish information. lt is decided to send final

remin-der to the firm to furnish reply failing which the case will be rejected without

further notice with direction to pay applicable custom duty with interest of EODC'

Case is deferred lo 24.10.2017 .

casc   No.:46/5/80-Party Namc:NETAFIゝ 4 Mect No/Datc:12/80■ Status:

ALC2/2017       1RRIGATION INDIA ALC2/2017       Deferrcd
PVT.LTD.       12.09.2017

HQ Filc RLA File lLicoNo/Date:34100429 Dcfer

:01/80/050/00107/AMl :34/24/040/00301/AMl

8/                  7/

Decision:The Committee noted that irms
on 20.6.2017 for their exarnination and
24.10.2017.

Datc:24.10.201

7

135                 Date:24.10.201

15.02.2017           7

app‖cation has been sentto MSME
cornrnents . Case is  deferred to

Datc:24.10.201

7

Status:
Deferred

10

6

10

7

10

8

ICasc   No.:43/5/80■ Party  Name:SAIRA INlect No/Date:12/80‐ IStatus:

:ALC2/2017       ASIA  INTERIORSIALC2/2017       Defcrred
PVT LTD         12.09。 2017

HQ File RLA File Lic.No/Datei34100429 Defcr

:01/80/050/00104/Aヽ 41.:34/24/040/00335/AⅣ ll 144

8/                  17/                  16.02.2017

case   No.:44/5/80-Party Name:NETAFIⅣ lヽ4ect No/Date:12/80-

ALC2/2017       1RRIGATION INDIA ALC2/2017
PVToLTD.       12.09.2017

Decision : The Committee noted that the firm's application has been sent to

MSME on 2.8.2017. for their comments. Case is deferred lo 24'10'2017 '

[Type text] 3∫
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HQ File RLA

:01/80/050/00105/ANll :34/24/040/00310/AMl
18/                  7/

IDecision:The Commtttee
lMSME on 206.2017 for
124.10.2017

1Case   No.:13/3/80‐ Party

Filc Lic.No/Date:34100429 Detr

54
20.02.2017

Name:INTERPUMP  ALC2/2017
HYDRAULICS     12.09.2017
1NDIA PVT.LTD.,

Datc:24.10.201

7

noted that the firm's application has been sent
examination and comments. Case is deferred

Meet No/Date:12/80- Status:
Deferred

ヽ^一一ヽ
一ア

０

０

IALC2/2017

|

HQ~~~「
~

File RLA Filc LicoNo/Date:04101628 1Dcfer10

9

１

０

１

２

:01/80/050/00013/AN411:04/24/040/00199/AMl‐ 29 Date:24.10.201

78/ 7/ 23.02.2017

Decision : The Committee noted that the firm's application has been sent to
,MSME on 26.5.2017 for examination and comments. Case is deferred to
24.10.2017.

Case No.:40/3/80- Party
ALC2/2017 Name:STERLITE    ALC2/2017

12.09.2017POWER
TRANSIMISSION
LIMITED

Dcfcrred

HQ FilelRLA File Lic.No/Datc:03108114 1Dcfer

:01/80/050/00040/AⅣ ll :03/95/040/00656/AMl 16
.8/                   7/                   23.02.2017

Dccision i The Cornrnittee noted that MEIT has called for informatlon from the

firm vide letter no.17/30ノ 2017¨IPHVV dated 04.7.2017 1t is decided to send
rerninder to the firm to furnish the information.Case is deferred to 24 10.2017.

Casc  No.:26/26/80‐ Party Namc:TERUMO Meet No/Datc:12/80-Status:
ALC2/2016       PENPOL  PRIVATE ALC2/2017       Deferred

Datc:24.10.201

7

LIⅣIITED

HQ         FilelRLA

12.09.2017           .

Filc Lic.No/Date:53100192'Dcfcr
ll

l

:01/80/050/00650/AMl.:53/24/040/00027/AM1 81 Datc:24.10.201

7/ 7/ 28.02.2017          17

Decision : The Committee noted that the firm's application has been sent
MSME (Chemical) on 27.03.2017 for examination and comments. Case
deferred to o 24.10.2017.

Ｏ

　

Ｓ

ICasc   No.:18/26/80-Party  NameiSHACHI Ⅳleet  No/Date:12/80-
ALC2/2016        ENGINEERING     ALC2/2017
1                PVToLTD.        ■2.09.2017
1HQ          File RLA         Filc Lic.No/Date:311006660

:01/80/050/00642/AM17 :31/83/040/00167/ANl17 17

Status:
Approve
d

[Type text] Bι
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I I 0l .03.2017

Decision : The committee decided to ratify the norms based upon the written
comments of DIPP vide lD No.1216712017-TSW1112 dated 12.9.2017 as under:-

1. Net weights of 7955 Kgs., 3593 Kgs., 2672 Kgs. & 2240 Kgs. may be

specified with the quantities of export items at Sl. No. I, 2, 3 & 4
respectively.

2. Word "Relevant" may be prefixed with the description of import items

at Sl. No. 1.to 12.

3. Quantities of import items at Sl. No. L,2& 3 may be allowed as796.t

Meters, 872.7 Meters & 4654.1 Meters respectively as 1.02 Mtr./mtr
content in exPort at Sl. No. 1.

4. Quantities of import items at Sl. No. 4, 5 & 5 may be allowed as 298.(

Meters, 468 Meters & 1484.8 Meters respectively as 1.02 Mtr./mtr
content in exPort at Sl. No. 2

5. Quantities of import items at Sl. No. 7, 8 & 9 may be allowed as 22'

Meters, 278.4 Meters & 989.3 Meters respectively as 1.02 Mtr./mtr
content in exPort at Sl. No. 3

6. Quantities of import items at Sl. No. 10 & 12 may be allowed as 149.1

Meters & 690.6 Meters respectively as 1.02 Mtr./mtr. content in expor

at Sl. No. 4

7. Quantity of import item at Sl. No. 11 may be allowed as applied for i.e
207.7 Meters on net to net content basis in export at Sl. No. 4.

RA may take further necessary action accordingly.

１

３

Casc   No.:41/3/801Party
ALC2/2017       ‐Name:STERLITE

POWER
ITRANSIMISSION
LIMITED

HQ File RLA File lLic.No/Date:03108117‐Defer

:01/80/050/00041/AMl :03/95/040/00754/AMl114

8/                  ‐7/                  108.03.2017

Decision : The Committee noted that the firm's reply sent to MEIT on 28.7.2017
for their comments. Case is deferred to 24.10.2017.

Casc     No.:14/3/80-Party
ALC2/2017        ENERGY

LINIITED,

Filc RLA

Mect No/Date:12/80-Status:
ALC2/2017      1Deferred
12.09.2017          1

Date:24.10.201

7

Name:BGRIMcet  No/Date:12/80-Status:
SYSTEMS ALC2/2017         ‐Rttccted

12.09.2017            1

File Lic.No/Datc:0410162877HQ

, ro :01/80/050/00014/AM1 8l :04124104010021s1 AMlT/ 09.03.2011

Decision : The Committee noted that as per deficiency raised by DIPP vide UO
No.12136/2017-TSW/160 dated 1610512017, letter sent to the firm on 12.6.2017
and final reminder sent on through e mail on 31.7.2017 to furnish the
information. lt is decided to reject the case with direction to the firm to pay

applicable custom duty with interest for EODC.

lType textl 3ケ
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RA may take further necessary action accordingly .

Meet No/Date:12/80- Status:
Deferred

|ギ、
111i「  )

１

　

５

:ALC2/2017

IHQ         File
:01/80/050/00108/Aヽ 41

8/

Name:AUTOFITS   IALC2/2017
PACKAGING     12.09.2017
PVT.LTD.       |

RLA
:34/24/040/00312/AMl‐ 15
17/                  .09.03.2017

,ffQ File RLA File Lic.No/Date:03108117 Defer

:ot)soloso/00045/AMl :031941040/01095/AMl 47 Date.24j0201

81 71 09.03.2011 7

Decision : The Committee noted that the firm's application has been sent to

MSME (Chemical) on 03.05.2017 for examination and comments. Case is

defeled to 24 10.2017

Case No.:4715/80- Party Name:BANCO Meet No/Date: l2l8}- Status:

ALC2lZOrl PRODUCTS (INDIA) ALC2l20l7 Deferred

LIMITED 12.09.2017

Filc Lic.No/Datc:34100430 Defcr
１

６

Decision : The Committee noted that the firm's application has been sent to DHI

on 20.6.2017 for examination and comments. lt is decided to ask the firm to

furnish the earlier advance authorisatlon number of same export product against

which norms earlier allowed. case is deferred lo 24.10.2017.

Mcet  No/Datc:12/80¨ Status:'Case

Mcet No/Date:12/80-
ALC2/2017
12.09.2017

Lic.No/Date:08101398

60

Datc:24.10.201

7

IDeferred   .

IDcfcr     l
lDate:24.10.2011

17           .

Status:
Deferred

Defer
Date:24.10.201

‐ALC2/2016 TECH VISION CARE ALC2/2017
PVT.LTD         12.09。 2017

HQ File RLA Filc Lic.No/Date:08101398

101/80/050/00629/Aヽ 411:08/24/040/00488/AM1 61

17/                  7/                  10・ 03.2017

１

７

１

８

‐Dccision:The Cornrnittee deliberated on the case and nOted that.MEIT hasl
returned the Case Stating that the matter is not concerned to their hllinistry.

Case is deferred to 24 10.2017

icase    No.:17/3/80-Party  Name:BIO  ―

IALC2/2017       TECH VISION CARE
PVT.LTD

IHQ Filc RLA File

:01/80/050/00017/AMl :08/24/040/00497/AMl

*o fro RiE/K. affgaP-;:ffi
aFra fuqT.YE)eEtt. ot Commerq€" +r{<l TIgzFTs./Govt'-of lndla

,"*€m",r1ffi.,.,,
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砕

一
8/ 7/ 10.03.2017           ‐7

Decision : The committee deliberated on the case and noted that. MEIT has

returned the case stating that the matter is not concerned to their Ministry.

Case is deferred lo 24.10.2017

一平
casc   No.:45/5/80-
ALC2/2017

PVT.LTD. 12.09.2017

IHQ         FilclRLA        Filc Lic.No/Datc:34100430 Defcr
:01/80/050/00106/AMll:34/24/040/00309/AMl136                 

‐Date:24.10.201

7/ 17.03.2017           17

うも&ζ亮ふ :十he ё6m品たtさe hotさa thムi the lrm's applicalon has been sent

lMSME(ChemiCal)On 20.6.2017 for examinatiOn and comments.Case
‐deferred to 24.10.2017.

Name:MINDA Meet No/Date:12/80-

Party Namc:NETAFIⅣl Mect No/Date:12/80-Status:

IRRIGATION INDIA ALC2/2017       Dcfcrrcd

Ｏ

Ｓ

8/

１

９

i  casc   No.:11/3/80-IParty
:  IALC2/2017       1SILCA ALC2/2017

12.09.2017

Status:
Deferred

Defer
Date:24.10.207
l

IENGINEERING

PRIVATE LIMITED

112 1HQ         FilclRLA        Filc Lic.No/Datc:05104020
o :01/80/050/00011/AMl:05/24/040/00634/AM1 01
8/ 20.03.2017

Decision : The committee noted that the firm's application has been sent

MSME on 03.05.2017 for examination and comments. Case is deferred

24.10.2017.

Case No.:2113/80- 'PartY Ⅳlcet No/Date:12/80‐ Status:
DeferredALC2/2017 Name:AQUASUB   ALC2/2017

ENGINEERING    ‐12.09.2017

|  ‐童O         File lRLA        File Lic.No/Date:32100781 Defer
Date:24.10.201

1121:01/80/050/00021/AMl:32/24/040/00041/AM1 28
11  18/                   7/                   20.03.2017           7

)さ n6tさa thム thらrd cop'6r the firrn's application has notl   158&ζ ig五 :十he ё6nlrnittisentbyernail on 12.6.2017 to firrn and RA to fon″
ard 4

1   ‐been received and lettel
l  sets Of applicalon to DGFT HQ fOr COnsideraJon ofthe case.Case is deferred
1   lo 24.10.2017.

17/

０

　

０

12

2

lcasc   No.:54/3/80-Party   Namc:MIBAヽ4eet No/Datc:12/80‐

IALC2/2017       DRIVETEC  INDIA ALC2/2017
PRIVATE LIMITED  12.09.2017

IHQ FilelRLA File‐ LicoNo/Date:31100666

:31/83/040/00179/AM1 27

Status:

Dcfcrrcd

lDcfer

Datc:24.10.201
::01/80/050/00054/AMl

[Type textl 37
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8/ 7/ 21.03.2017           7

,Decision : The Committee noted that the firm's application has been sent to
MSME on 26.5.20 17 for their comments. case is deferred to 24.10.2017 .

Case No.:16/3/80- Party Meet No/Date:12/80‐ Status:
Deferred:ALC2/2017

1

iHQ…
………

File RLA

Name:AUROLAB   ‐ALC2/2017
.12.09.2017

|:2

|

l  iCase   No.:20/3/80-

1   :ALC2/2017

|1鰹
22げ
α5ννЮ~

IALC2/2017

1HQ

18/

‐
Declslon :

117ノ37′2017

lType textl

File Lic.No/Date:35100451 Defcr

12.09.2017

:01/80/050/00016/AMl :35/24/040/00061/AM1 44 Date:24.10.201

18/                   7/                   23.03.2017           7
‐
Decision:丁he Cornrnittee deliberated on the case and noted that.AllEIT has

returned the case stating that the matter is not concerned to their A/1inistry
.Caseis deferred to 24.10.2017

12

4

Party Mcct No/Datc:12/80- Status:
DeferredName:KYOCERA   IALC2/2017

1CTC   PRECISION■ 2.09.2017
TOOLS   PRIVATE
LIMITED

HQ File RLA File‐ Lic.No/Date:02102074 Defer

:01/80/050/00020/AMl :02/24/040/00267/AM1 96 Date:24.10.201

7/ 24.03.2017          ‐7

Decision : The Committee noted that the firm's application has been sent to

MSME on 26.5.2017 for examination and comments. Caseis deferred to

24.10.2017.

8/

Party  Namc:GL&V Mcct No/Datc:12/80-Status:
INDIA   PRIVATE ALC2/2017       Dcferrcd
LIMITED

‐12
‐5

Decision : The Committee deliberated on the matter and decided to

complete application along with information furnished by the firm to

their examination and comments. Case is deferred lo 24-10.2017 '

HQ         Filc RLA        File Lic.No/Date:31100666 Defcr
:01/80/050/00053/AMl :31/83/040/00185/ANl1 40                 Datc:24.10.201

‐8/ 7/ 29.03.2017          7

12

6

send the

DIPP fOr

‐
Casc   No.:49/5/80-Party

OPTEL INDUSTRIES,ALC2/2017
PRIVATE LIMITED, 12.09.2017

File RLA File Lic.No/Datc:11100282 Defcr

101/80/050/00110/Aヽ /11 :11/24/040/00001/AⅣ l1 76 IDate:24.10.201

178/ 13.04.2017

The Committee noted that DIET has sent deficiency letter no

dated 07.7.2017 to the firm to furnish information. Final reminder

夕つ

■|■●

バ :  1

Defened



sent through e mail on7.9.2017. The firm vide their e mail dated 11.9.2017

has requested for grant of 30 days time to furnish information , as due to
accident in bike doctor advised rest. lt is decided to allow time to furnish

information as requested by the firm .

Case is deferred to 24.10.2017.

Case No.:1/3/80- Party Name:SIRIA Meet No/Date:12180- Status:

ALC2/2017

HQ

IMPEX PVT.LTD.  ・ALC2/2017 Deferred
12.09.2017

File Lic.No/Date:05104022 Defcr

12

7

File RLA

:01/80/050/00001/AMl :05/24/040/00013/AM1 47

8/                  8/                  18.04.2017

Case

ALC2/2017

Datc:24.10.201

7

12

8

12

9

13

0

bさιi`16五 :十 hさ ё6品 mittさ eハ Oted thatleter sent vide emailto RA on 12.6.2017

to fon″ard 4 sets of application to DGFT HQ fOr cOnsideration ofthe case.The‐

hard copy is not received so far,ltis decided to send rerninder to RA to furnish

hard copy ofthe application within 1 5 days fa‖ ing which the case、″‖l be treatedl

las closed.Case is deferred to 24.10.2017.

′`ふe:'LANSЁЁ Mとさ1 oヽ/Date:12/80-Status:‐Case    No.:2/9/80¨ Part)

,ALC2/2017       11NDIA     HIGH IALC2/2017       Deferred
PEUORMANCE   12.09.2017
1MATERIALS   PVT
LTD
、         File Lic.No/Datc:07101114 DefcrlHQ         File RLA                        Date:24.10.201

:01/80/050/00180/AMl.:07/24/040/00299/AM1 88
‐26.04.2017          718/                   7/

raised by DIPP vide theirlDccision : The Comm性 tee noted that deficiency

U.〇 .No.12ノ 58ノ2017-TS1/V/144 dated 01.8.2017.letter sent to the firrn through e

lmail on 8.9.2017.Case is deferred to 24.10.2017.

Casc    No.:3/9/80-Party Name:PLANSEE Mcct No/Date:12/80‐ Status:

:ALC2/2017       1NDIA     HIGH IALC2/2017      ‐Dcferred
I              PERFORNIANCE    12.09。 2017

4ヽATERIALS   PVT
:               LTD

Filc RLA File Lic.No/Datc:07101114 Dcfer

:01/80/050/00181/Aヽ 41 :07/24/040/00300/AMl‐ 86 Date:24.10.201

77/ 26.04.2017

Decision : The committee noted that deficiency raised by DiPP vide their

U.O.No. 12t5gt2017-TSW /145 dated 01 .8.2017. letter sent to the firm through e

mail on 8.9.2017. Case is deferred to 24.10.2017.

ＨＱ
働
ν

No.:5/9/80■ Party Nanlc:PLANSEEヽ 4cet No/Date:12/80-Status:

INDIA     HIGH ALC2/2017       Dcfcrred

物|
[Type text]
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PERFORⅣIANCE   12.09.2017
MATERIALS  PVT
LTD

HQ         FilelRLA Filc Lic.No/Date:07101114‐ Defer

:01/80/050/00183/Aゝ/11 :07/24/040/00298/AⅣ l1 87 Date:24.10.201

7/ 26.04.2017          17

Decision : The Committee noted that deficiency raised by DIPP vide their
U.O.No. 1215812017-TSW /',l46 dated 01.8.2017. letter sent to the firm through e

mail on 8.9.2017. Case is deferred to 24.10.2017

Case No.:55/3/80- Party Name:FRIZAIR Meet No/Date:l2l8}- Status:

ALC2/2017

1HQ File RLA

PRIVATE LIMITED  ALC2/2017 Deferred
12.09.2017

Filc Lic.No/Datc:09100649 1Defcr

13

1

‐
13
12

13

3

:01/80/050/00055/AMl :09/24/040/00028/AM1 74                  Date:24.10.201
.8/                  8/                  27.04.2017           7

.Decision:The Cornrnittee noted that hard copy of the app‖ cation nort received

l.Letter sent  to  RA Hyderabad on 12.6.2017 to furnish hard copy of the
‐application. it is decided send renlinder to RA/Firrn to furnish 4 set of hard
‐copy of application within 1 5 days fa‖ ing which case w‖ l be treated as closed.

Case is deferred to 24.10.2017

Case    No.:4/9/80¨ Party Name:PLANSEE Mcct No/Datc:12/80‐ Status:

IALC2/2017 INDIA HIGH ALC2/2017 Deferred

PERFORIIANCE   12.09.2017
MATERIALS   PVTI
LTD           ‐

HQ Filc RLA File Lic.No/Datc:07101114 Defcr

:01/80/050/00182/AMl :07/24/040/00305/AMl199 Date:24.10.201

77/ 28.04.2017

‐Decision : The CorTlrnittee noted that  deficiency raised by DIPP vide theirl
lU.〇 .No.12/58ノ2017-丁SVV/148 dated 01.8.2017.Letter sent to the firrn vide el
‐ma‖ on 7.9.201 7 to furnish the inforrnation.Case is deferred to 24.10.2017

Case No.:6/9/80- Party Name:PLANSEE Meet No/Date:12180- Status:
DeferredALC2/2017 INDIA HIGH ALC2/2017

PEMORMANCE   12.09.2017
ⅣIATERIALS   PVTI
LTD

HQ File RLA Filc LicoNo/Datc:07101114 Defer
Date:24.10.201
7

:01/80/050/00184/AMl :07/24/040/00301/AⅣ ll‐ 97

7/ 28.04.2017

B憲鷲_1弗3」醤軍Tき1滉Pノl胤at:歯
11・

よ:lh:;l:こ
i              limall on 7.9.2017 to fumish the informa
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|  ICase    No.:15/12/80-

|  :ALC2/2017

1341HQ          Filc
l   101/80/050/00229/AM18/

Party     Nallnc:SHIV
HYDROMET

:24/24/040/00004/AM18/

4ヽeet

No/1Datc:12/80-

ALC2/2017
12.09.2017

Lic.No/Datc:241004

2211

19.05.2017

RLA File

Status:
Case Added

Defer Date:

Decision : The Committee noted that the application of the firm sent to Ministry
of Mines for their comments Case is deferred to 24.10.2017

~~翫
eet No/Daに 12/80‐ Status:

Deferred

一
一

●
一

IALC2/2017
|

Namc:MACAWBER IALC2/2017
BEEKAY PVT.LTD.12.09.2017

|:3

|:3

IHQ         File RLA        File Lic.No/Date:05104026 Defer
Date:24.10.201:01/80/050/00193/AMl :05/24/040/00079/AMl158
7122.05。20178/18/

IDecision:丁he Cornrnittee noted that the firrn's application has been sent DHI

for exarnination and cornrnents on 2 8.2017.Case is deferred to 24 10.2017

ICase

lALC2/2017
4ヽcct  No/Datc:12/80-

Namc:INTERPUMP   IALC2/2017
HYDRAULICS INDIA 12.09.2017
PVT.LTD.,

IHQ          FilelRLA         Filc Lic.No/Datc:04101631 Defcr

101/80/050/00215/AM18‐ :04/24/040/00037/Aヽ 418 150                  Date:

25.05.2017 24.10.2017

Decision : The Committee noted that the firm's application has been sent DHI
for examination and comments on 6.9.2017. Case is deferred to 24.10.2017

Ｏ
Ｄ
ｌ

　
７

lcase~~

IAILC2/2017
|

|

HQ          FilclRLA         File LicoNo/Dtte:31100667 Defer
:01/80/050/00216/AM18 :31/83/040/00158/AⅣ l17 159                  Datc:

1/ 25.05.2017

E)ccision:丁he Comnnittee noted that DIPP has raised deficiency vide theirlD.
No. 12′67ノ2017-丁SVV/137 dated 12.9.2017. lt is decided to request the firm to

furnlsh inforrnation on fo‖owing:―

No.:1/12/80-Party

No.:2/12/80‐ IParty

lNamc:FMUDENBERG
FILTRATION
TECHNOLOGIES
INDIA PVT.LTD.

Status:
Deferred

4ヽcct  No/Date:12/80-IStatus:

ALC2/2017        Deferrcd  l
12.09.2017          ‐

1. lnformation in respect of Sl. No. 3 &

[Type text]

L1 of Standard
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Format, export product wise.

2. Detailed calculations for the quantity of "Filter Media" required
for export items.

Case is deferred to 24.10.2017

Case No.:20l9/80- Party Mcct No/Date:12/80- Status:
Deferred

|

|:3

‐ALC2/2017

HQ

ALC2/2017

HQ File RLA

Name:CORNING   :ALC2/2017
TECI―INOLOGIES   12.09.2017
1NDIA PVToLTD.

File RLA Filc Lic.No/Date:05104030:Defer

File Lic.No/Datc:05104030 Dcfcr

:=≒
'′

8/8/

:01/80/050/00198/ANll :05/23/040/00081/AM1 29 Datc:24.10.201

705.06.2017

Decision : The Committee noted that the firm's application has been sent to MEIT
on 26.7.2017 for examination and comments. Case is deferred to 24.10.2017

Case No.:2119/80- Party Meet No/Datc:12/80- Status:
DeferredName:MACAWBER ALC2/2017

BEEKAY PVToLTD。 12.09.2017

，
Ｄ
ｌ

９

:01/80/050/00199/AMl :05/24/040/00114/AⅣ l1 47 Date:24.10.201

8/ 8t 06.06.2017 7

Decision : The Committee noted that the firm's application has been sent to DHI
on 2.8.2017 for their examination and comments. lt is decided to ask the firm to
submit following information :

lnformation on Sl. No. 4,5,11 of standard deficiency ( export product )

Case is deferred lo 24.10.2017

Case No.:3219/80- Party Ⅳleet No/Date:12/80- Status:
DeferredALC2/2017 Name:UNDERCARRIA ALC2/2017

GE AND TRACTOR 12.09.2017
PARTS PVToLTD.

14 HQ        File RLA         Filc Lic.No/Datc:03108138 Dcfcr
O  :01/80/050/00210/AM :03/95/040/00182/AM18 34                 Date:24.10.20
1   18/                /                    07.06.2017          17

E)ccision : The Committee noted  that deficiency raised by DIPP vide their

U.〇 .No.12ノ58/2017-TSVVノ 155 dated 01 8.2017.Letter sent to the firm vide e
mail on 8.9.2017 to furnish inforrYlation.Case is deferred to 24.10.2017

141鰹ν知)∝
H脚 ~ Party
Name:DOOWON
AUTOMOTIVE

均レ

ⅣIect No/Date:12/80-
ALC2/2017

Status:
Deferred

12.09.2017

[Type text]
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8/‐8/

SYSTEMS   INDIA
PRIVATE LIMITED

IHQ        Filc RLA File Lic.No/Date:04101631 Dcfer

:01/80/050/00189/Aヽ 41 :04/24/040/00055/AMl‐ 93 Date:24.10.201

708.06.2017

Decision : The Committee noted that the firm's application has been sent to DHI

on 26.7 .2017 for examination and comments. lt is decided ask the firm to furnish
earlier norms approved by committee for same export product Case is

deferred to 24.10.2017 ・ヽヽ

４１
■

つ
４

ICasc   No.:14/9/80-Party

ALC2/2017      Namc:DOOWON
AUTOⅣlOTIVE

.HQ

(INDIA)LTD.,

File RLA

Mcct   No/Date:12/80-Status:

ALC2/2017       Deferred
12.09.2017

12.09。 2017

File Lic.No/Date:05104031 ‐Defcr

SYSTEMS  INDIA‐
PRIVATE LIMITED

HQ        File RLA       File Lic.No/Date:041016319 Dcfer
:01/80/050/00192/AⅣ l :04/24/040/00056/AM 4                    Datc:24.10.201

18/                18/                .08.06.2017            7

Decision:The ConlrTlittee noted that the firm's application has been sentto DHI

on 26.7.201 7 for exarnination and cornrnents.ltis decided ask the firm to furnish

earlier norrns approved by  corrlrnittee for same export product . Case is
deferred to 24.10.2017

Case    No.:24/9/80‐Party Namc:THERMAX Mect  No/Date:12/80_Status:
ALC2/2017         .LTD.,             ALC2/2017         Approvc

12.09.2017            d

HQ File RLA Filc tic.No/Date:311006678

:01/80/050/00202/AM18 :31/83/040/00037/AM18 2

ブ                    /                    12.06.2017

1Dccision:The commitee decided to ratify the norms based upon the wtttten
comments of DHI U.〇 .No.3/87/17¨TSW (B)dated 10・ 8.2017(copy Of the letter

lattached atthe end of rninutes)             
ス

I RA concern may take funher necessary action accordingly.

ICase   No.:16/9/80‐ Party          Mect No/Date:12/80■ Status:
:ALC2/2017       NamciSPRAYTEC  ‐ALC2/2017       1Dcfcrred

14

3

14
4
:01/80/050/00194/AMl :05/24/040/00133/AM1 05

13.06.2017           7

Decision:丁 he Cornrnlttee noted that DIPP has raised deficiency vide

12/67/2017-TSVV/144 dated 12 9.2017 1t is decided to  request
furnish information on following :-

Date:24.10.201

their lD.No

the firrn to

8/

[Type text] レダ

||

|



１

　
２

　
３

lnformation in respect of Sl. No. 3 of Standard Deficiency Format.

Details of manufacturing activities on import items, if any

Details of any other inputs in export items, imported or indigenous, if any,

with value thereof.

Case is deferred to 24.10.2017

1Case   No.:27/9/80-Party Name:TERUMO Mcct No/Datc:12/80‐
IALC2/2017       PENPOL  PRIVATE ALC2/2017

LIⅣlITED         12.09.2017

HQ Filc RLA File`Lic.No/Datc:53100194

:01/80/050/00205/Aヽ/11 :53/24/040/00003/AMl‐ 17

8/                  8/                  15,06.2017

Decision : The CornrTlittee noted that the firrn's application has

MSME  on 26.7.2017 for examination and comments.Case
24.10.2017

Case   No.:17/9/80-Party Mect No/Date:12/80-

ALC2/2017 Name:WINTAGE   IALC2/2017
ENGINEERS    &■ 2.09.2017
CONSULTANTS   I
PVT.LTD.       |

HQ Filc RLA Filc Lic,No/Date:05104031 Defcr

1‐ ■1,

14

5

Status:
Deferred

Defer
Date:24.10.201
7

been sent to
is deferred to

Status:
Deferred

Datc:24.10.201

7

14

6

Decision : The Committee noted that the firm's application has been sent to DIPP
'on 26.7.2017 for examination and comments and deficiency letter sent to the

firm vide email on 7.9.2017 to furnish information Case is deferred to

24.10.2017.

Casc    No.:7/9/80■ Party  Name:INDUS Mcct No/Datc:12/80-Status:
:ALC2/2017       ‐REFRIGERATION  IALC2/2017        Deferred
l              PVT LTD        12.09.2017

HQ File‐ RLA File Lic.No/Date:04101632 Defer

101/80/050/00185/AMl :04/24/040/00038/AⅣ l1 40
18/                  .8/                  19.06。 2017

14 ‐Decision:The Committee noted that DIPP has raised deficiency vide theirlDo No
17  12/67/2017¨ TS1/V/147 dated 12.9 2017 1t is decided to   request the firrn to

‐   furnish inforrnation on fo‖ owing:―

:01/80/050/00195/AMl :05/24/040/00070/AM1 45

8/                  8/                  16.06.2017

Date:24.10.201

7

1. lnforrnation in respect of SI.No.3′ 6′ 8&9 of Standard Deficiency Forrnat′

export product wise.

2. Details of manufacturing activities on import items′ if any

3.Name/details ofimport tems at SI.No.4to 6.

り
`

[Type text]
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ICase is deferred to 24.10.2017

Case No.:l7l12l8}- Party Name:GODREJ & Meet No/Date:12180- Status:
.ALC2/2017

1HQ

LTD.,

Filc RLA

BOYCE  MFG. CO.ALC2/2017
12.09.2017

File Lic.No/Datc:031081408

Approve
d

Datc:24.10.201

7

14

8

:01/80/050/00231/Aヽ/118 :03/94/040/00214/AM18 5

ブ                    /                    19.06.2017

1Dccision:The committee decided to ratify the norms based upon the written

comments of DIPP I.D No.12/67/2017-TSW/147 dated 12.9.2017 as underi―

Net fabricated weights of 90151 Kgs., 5535 Kgs. & 5535 Kgs. may be

specified with the quantities of export items at Sl. No. L, 2 & 3

respectively.
Word "Relevant" may be prefixed with the description of import items

at Sl. No. 1to 3.

Quantities of import items at Sl. No. 1 & 3 may be allowed as 1.01,

Kgs./Kg. content in export items as claimed by the firm.

Quantity of import item at Sl. No. 2 may be allowed as 72970 Kgs. ar

1.096 Kgs./kg. content in export item at Sl. No. 1 after taking 1/3'
recovery from scrap.

Quantities of import items at Sl. No. 4 to 9 may also be allowed as .

No., 15 Nos., 34 Nos., 2 Nos., 2 Nos. & 2 Nos. respectively on net t('
net basis. Duty free weights of these items may be allowed as applier

as 1.03 Kgs./kg. content in export items.
6. Quantities of import items at Sl. No. 10, 11 & t2 (weldinl

' consumables) may be allowed as 1540 Kgs. each.

7. Quantities of import items at Sl. No. 13 & 14 (welding consumables'

may be allowed as applied for i.e. 1224 Kgs. each.

RA concern may take further necessary action accordingly.

Case No.:10/9/80- Party Name:S AND P Meet No/Date:12180- Status:

ALC2l20l7 ENTERPRISES ALC2l20l7 Deferred
12.09_2017

HQ Filc RLA Filc Lic.No/Datc:04101632 Defer

101/80/050/00188/AMl :04/24/040/00058/AⅣ ll‐ 47

.8/                  18/                  .20.06.2017

Decision : The Committee noted that the firm's application has been sent to
MSME on 267.2017 for examination and comments. Case is deferred to
24.10.2017

1.

2.

3.

4.

5.

14

9

115 Case   No.:12/9/80-Party
O ‐ALC2/2017       Name:HELVOET

[Type text] 均井

Mcet  No/Date:12/80‐ Status:

ALC2/2017



HQ

■52 iCase

lType textl

:01/80/050/00190/AMl :31/83/040/00046/AM1 88
‐
8/                  8/                  20.06.2017

Dccision : The Corrlrnittee noted that the firrn's application has

DIPP  on 2.8.2017   for examination and conlrTlents.Case
24.10.2017

RUBBER
PLASTIC

AND 12.09.2017

TECHNOLOGIES
INDIA P.L.

File RLA       File Lic.No/Date:31100667 Defer
Date:24.10.201
7

been sent to
is deferred to

´

"二

15

1

Case   No.:16/12/80■Party Namc:GODREJ&ル 艶et  No/Date:12/80■ Status:
‐ALC2/2017        .BOYCE  MFG. CO.‐ ALC2/2017        Approve
.                 LTD。 ,             12.09.2017         .d

HQ File RLA Filc‐ Lic.No/]Datc:031081413 :

:01/80/050/00230/AM18 :03/94/040/00225/AM18 9

/                    /                    .20.06.2017

Decision:丁he committee decided to ratify the norms based upon the wtttten

comments of DIPP I D No 12/67/2017-TSVV/151 dated 12.9.2017 as under:―

1. Net Empty weight of 25t.LO2 MT may be specified with the quantity

each of export item at Sl. No. 1to 4.

2. Word "Relevant" may be prefixed with the description of import items

at Sl. No. 1to 3.

3. Quantity of import item at Sl. No. 1 may be allowed as 1'03 Kgs./Kg

content in export items as claimed by the firm.
4. Quantity of import item at Sl. No. 2 may be allowed as 1.05 Kgs./Kg

content in export items as claimed by the firm.
5. Quantity of import item at Sl. No. 3 may be allowed as 128944 Kgs.

72506 Mtrs.) inclusive of 2 % wastage.

6. Quantity of import item at Sl. No. 4 may be allowed as 32 Nos. on net t(

net basis. Duty free weight of this item may be allowed as 285972 Kgs

as 7.246 fgs./ke. content in export items after taking 20 9

recovery from scrap.

7. Quantity of import item at Sl. No. 5 may be allowed as 140 Nos. on ne

to net basis. Duty free weight of this item may be allowed as applied fo
i.e. 121L5 Kgs. as 1.03 Kgs./kg. content in export items.

8. Quantities of import items at Sl. No. 6, 7 & 8 (welding consumables

may be allowed as applied for i.e. 58L6 Kgs. each.

9. Quantities of import items at Sl. No. 9 & L0 (welding consumables

may be allowed as applied for i.e. 11820 Kgs. each.

RA concern may take further necessary action accordingly

No.:l/9/80- Party Name:CPS OIL & Meet

均メ

「 ■
一
・　
　
　
　
．

No/Date:1

ー



IALC2/2017

1HQ

ICase

ALC2/2017
No.:8/9/80- Party Meet No/Date:12/80-

Closed

Status:
Deferred

Date:24.10.201

7

Status:
Deferred

Dcfcr

Date:24.10.201

7

GAS  EQUIPMENTS ALC2/2017
PVT LTD          12.09.2017

File‐ RLA Filc Lic.No/Datc:03108141

:01/80/050/00179/AMt9l :031941040100237 I AMl9l 77
21.06.2017

Decision : The Committee noted that RA Mumbai has informed vide their letter
no 03/94/0401237lAM 18 /19 dated 21.6.2017 that the said authorisation has
been issued on Net to Net basis with accountability clause under GN- 4.

rlt is decided to close the case .

ittl

Name:AUTOCOMP  ALC2/2017
CORPORATION    12.09.2017
PANSE   PRIVATE

15

3

15

4

15

5

HQ

LIMITED

File RLA

Filc RLA

File Lic.No/Date:31100667‐ Defer

:01/80/050/00186/AMl :31/83/040/00044/AM1 89                 Date:24.10.201
8/                  8/                  21.06.2017          7

Decision:The Conlrrlittee noted that the firm's application has been sentto DHI

on 26.7.2017 for exanlination and cornrnents and deficiency letter sent to the

firrYl vide e rna‖  on 7.9.2017.Case ls deferred to 24 10 2017

Case No.:23l9/80- Party Meet  No/Date:12/80- Status:
DeferredALC2/2017 Name:SPIROTECH  IALC2/2017

HEAT           12.09.2017
EXCHANGERS PVT.‐
LTD.

IHQ Filc Lic.No/Date:05104032 Defer

101/80/050/00201/AMl :05/24/040/00085/AⅣ l1 05

18/                   8/                   22.06.2017

Decision : The Committee noted that deficiency raised by DIPP vide their
U.O.No. 1215812017-TSW 1170 dated 01.8.2017. Letter sent to the firm to
furnish information vide e mail on 07.9.2017. Case is deferred lo 24.10.2017

Case   No.:13/9/80-
ALC2/2017

HQ File

|:01/80/050/00191/AMl

18/

1Type text]

Party Mcct No/Datc:12/80‐

Name:EⅣIERSON   ALC2/2017
CLIMATE        12.09.2017
TECHNOLOGIES
INDIA PVT LTD

RLA        Filc.Lic.No/Date:31100667
:31/82/040/00228/Aヽ 41 95
‐
7/                  23.06.2017

物?



Decision : The Committee noted that deficiency raised by DIPP vide their
U.O.No. 1215812017-TSW /171 dated 01.8.2017. Letter sent to the firm to
furnish information vide e mail on 07.9.2017. Case is deferred to 24.10.2017

Namc:NIPRO Mect No/Date:12/80- Status:
Deferred

CORPORATION
PRIVATE LIMITED

ALC2/2017
12.09.2017

File RLA Filc Lic.No/Date131100667 Defer

:01/80/050/00197/AMl :31/83/040/00047/AM1 96 Date:24.10.201

18/                  8/                  23.06.2017          7

1Decision : 丁he Cornrnlttee noted  that deficiency raised by DIPP vide their
lU.〇 .No.12/58ノ2017-丁SVV /172 dated 01.82017.Letter sent to the firrn  to

furnish inforrnation vlde e rna‖ on 07.92017.Case is deferred to 24.10.2017

Casc    No.:8/12/80-Party    Namc:BLISSIMeet  No/Date:12/80-Status:
ALC2/2017        ANAND PVT.LTD.,   ALC2/2017        Deferrcd

12.09.2017

1HQ          File RLA         File Lic.No/Date:0510403233 Defer
:01/80/050/00222/AM18/ :05/23/040/00103/AM18/ 27.06.2017            Datc:

IDccision:The Conlrnittee noted that firrn's application sentto DIPP on 5.9.2017
157 fortheir examina輛on and comments.lt is decided to cal for following informauon

from the firm i―

|  lnfOrrYlation in respect SI.No 3&1l of standard deficiency letteri export

l  product v宙 se.

Case is deferred to 24.10.2017.

一一
一

Case   No.:19/9/80-Party
lALC2/2017      1NDIA

HQ

1み :

15

6

15

8

15
,9

Case    No.:7/12/80■Party Name:CLASSIC Mcct  No/Date:12/80-
IALC2/2017        1BOTTLE CAPS PVT ALC2/2017

.LTD.            12.09.2017

HQ File lRLA File Lic.No/Datc:051040325

:01/80/050/00221/AM18 :05/23/040/00120/AM18 6

/                    /                    29.06.2017

Decision:The commltee decided to ra百 fythe norms as per GN-4.

RA concern may take further necessary action accordingly

Status:

Approve
d

Status:
Approve
d

Case    No.:9/9/80-Party Name:MAFLOW
ALC2/2017        .INDIA    PRIVATE

ILIMITED

HQ Filc RLA Filc

:31/83/040/00049/AM18

Ⅳleet  No/Datc:12/80-
ALC2/2017
12.09.2017

Lic.No/Datc:311006680
.4:01/80/050/00187/AⅣ l18

[Type textl
夕
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/                                    /

Decision:The committee
comments of DIPP I D No.

116  :01/80/050/00236/Aゝ/118 :03/95/040/00240/AM18

10  /                    /

.05.07.2017

decided to ratify the norms based upon the w面 tten   i li

12/67ノ2017-TSVV/159 dated 12.9 2017 as under:-        1 '

1. lmport item at Sl. No. L may be allowed as 1.01 mtrs./mtr content in the

export item at Sl. No. 1.

lmport items from Sl. No. 2 to 7,9 & 11 may be allowed on net to net basis

with accountability clause in export item at Sl. No. 1.

lmport items at Sl. No. 8 & 10 may be allowed as 1.01 Kgs./Kg. content in the

export item at Sl. No. 1.

lmport items from Sl. No. 12, \3,15 to 25, 27 lo 3L & 34 may be allowed on

net to net basis with accountability clause in export item at Sl. No. 2.

lmport items at Sl. No. 14 & 32 may be allowed as 1.01 mtrs./mtr content in

the export item at Sl. No. 2.

lmport items at Sl. No. 26 & 33 may be allowed as 1.01 Kgs./Kg. content in

the export item at Sl. No. 2.

lmport items at Sl. No. 35 & 50 may be allowed as 1.01 mtrs./mtr content in

the export item at Sl. No. 3.

lmport items from Sl. No. 36 to 46, 48,49,52 & 54 may be allowed on net to

net basis with accountability clause in export item at Sl' No. 3.

lmport items at Sl. No. 47,5L&53 may be allowed as 1.01 Kgs./Kg. content

in the export item at Sl. No. 3.

RA concern may take further necessary action accordingly

ICase   No.:22/12/80-Party Name:LEVRAM Mcet No/Datc:12/80-Status:
IALC2/2017        LIFESCIENCES  PVTIALC2/2017       Deferrcd
l                LTD             12.09.2017

IHQ File RLA Filc Lic.No/Datc:03108144 Dcfer

73                   Datc:

2.

つ
Ｄ

4.

5.

6.

7.

8.

9.

05.07.2017

Decision : The Committee noted that the firm's application has been sent to DIPP

( chemical ) on 5.9.2017 for examination and comments. Case is deferred to
24.10.2017

Case   No.:10/12/80■Party Namc:MAGPPIE Mcct  No/Datc:12/80¨ Status:
Deferred

24.10.201

7

ALC2/2017

HQ File RLA File Lic.No/Date:0510403342 Defer

,U, :01/801050100224/AMl8l :0512410401001631AMI8/ 06.07.2017 Date:

lDecision : The Committee noted that DIPP has raised deficiency vide their
LD.No. 12t6712017-TSW161 dated 12.9.2017. lt is decided to request the firm
to furnish information on following :-

1. lnformation in respect of Sl. No. 3 & 11 of Standard Deficiency

INTERNATIONAL
LTD.

ALC2/2017
12.09.2017

[Type text] 51



Format, export product wise.

2. Details of import item.
3. Quantity of export items and import item in Nos. also in addition

to their weights.

Case is deferred to 24.10.2017.

=).1:

16

2

iCase   No.:18/12/80-

IALC2/2017

1HQ         File
:01/80/050/00232/AⅣ l18
1/

Party Name:GODREJ&NIleet  No/Date:12/80-Status:Cas
BOYCE  MFG. CO.ALC2/2017        c Addcd
LTD.,            12.09.2017         .

RLA        File Lic.No/Date:031081452 Defer
:03/94/040/00290/AⅣ l18 9                    Datc:

/                    10.07.2017

Decision : The Committee noted that the firm's application has been sent to DIPP

on 5.9.2017 for examination and comments. Case is deferred to24.10.2017

Case No.:20l12180- Party Name:L & T- Meet No/Date:12180- Status:
DeferredALC2/2017 MHPS     TURBINIEIALC2/2017

GENERATORS      ‐12.09.2017
PRIVATE LIMITED   I

HQ File‐RLA Filc Lic.No/Datc:0310814524 Defer
Date:.163 r:01/80 1050100234/AM1 8l :0319510401001221 AMI 8/ 10'07 -2017

Decision : The Committee noted that the firm's application

on 5.9.2017 for examination and comments. DHI raised

lD.No. TSWB 316712016 dated Nil. lt is decided to send

furnish information . Case is deferred 1o24.10.2017

Case No.:llll}lg0_;party Mcct No/Datc:12/80-

has been sent to DHI

deficiency vide their
letter to the firm to

Status:
DeferredName:SPIROTECH   .ALC2/2017

HEAT EXCHANGERS■ 2.09.2017
PVT.LTD.        ‐

FilelRLA

‐ALC2/2017

1HQ File Lic.No/Date:0510403 Defer Date:

:01/80/050/00225/AM18 :05/24/040/00157/AM18 377
/                    /                    12.07.2017

「 驚 l蒲
『
脳蘇評

dtttB品号.睡κttd躙陽‖讐i‖1

Quantity of export items condensor coils & Evaporator coils in

Nos. also in addition to their weights.

lnformation in respect of Sl. No. 4, 5 & LL of Standard

Deficiency Format, export product wise.

iCase is deferred to 24.10.2017.
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16

Party Namc:PHOENIX Meet  No/Date:12/80-Status:
FOILS PVTo LTD.   ALC2/2017         Approve

■2.09.2017            d

HQ File RLA Filc Lic.No/Datc:031081457

:01/80/050/00235/AM18 :03/95/040/00303/AM18 5

7                    /                    12.07.2017

1Decision:The commitee decided to ratify the norms based upon the wtttten
lcomments of DIPP I.D No.12/67/2017-TSVV/165 dated 12.9.2017 as underi―

1. lmport items shall be of relevant grade and thickness as

contained in the export products.

2. Quantity of import item at Sl. No. 1 ( Relevant Hot Rolled/Cold

Rolled Stainless Steel wide coils/Strips) (Grade 304/3041) may be

allowed as under:
(i) Wide Coils: as 1.08 Kgs./Kg. content in the export product

at Sl. No. L as claimed by the firm, as per SION C-2008.

(ii) Strips: as 1.065 Kgs./Kg. content in the export product at Sl'

No. 1.

3. Quantity of import item at sl. No. 2 ( Relevant Hot Rolled/cold

Rolled Stainless Steel wide coils/Strips) (Grade 316/3161) may be

allowed as under:
(iii)Wide Coils: as 1.08 Kgs./Kg. content in the export product

at Sl. No. 2 as claimed by the firm, as per SION C-2008.

(iv) Strips: as 1.065 Kgs./Kg. content in the export product at Sl.

No. 2.

RA concern may take further necessary action accordingly

Case    No.:21/12/80-
ALC2/2017

iCasc

ALC2/2017
|

1HQ

No.:9/12180- Party Name:SMC
PNEUMATICS(INDIA)
PRIVATE LIMITED

Filc RLA

4ヽeet  No/Datc:12/80-IStatus:

ALC2/2017       ‐Deferred
12.09.2017

Filc Lic.No/Datc:05104034 Dcfcr

15   1

101/80/050/00223/AM18 :05/24/040/00172/AM18
1/                     /

IDccision : 丁he Committee noted that DIPP
l.D.No.12ノ 67/2017-TSVV/166 dated 12.9.2017.
lo furnish inforrrlation on fo‖ owing i―

has raised deficiency vide their
. lt is decided to request the firm

02

14.07.2017

Datc:24.10.

2017     1

1. lnformation in respect of Sl. No. 3, 4 & 1.1 of Standard Deficiency

Format-export product wise.

Brass Bar blank size and weight thereof supported by size & weight

of component (Body B) to be manufactured - export product wise.

[Type text] メ



3, Cutting allowance and end cutting loss on brass bar.

lCase is deferred to 24.1O.2017.

Case No.:19/12180- Party Name:SHETH & Meet No/Date:12/80- Status:
,ALC2l20l7 CO ALC2l20l7 Approved

12.09.2017

HQ Filc RLA Filc Lic.No/Datc:03108146

:01/80/050/00233/AMl 8 :03/95/0401002781 AMi 8 39

lo t t n.o7.2ot77 
D..irion : The Committee decided to ratify the norms based on the
recommendation of DIPP (TSW ) Section letter No.7/388/2017ffSW dated
11.9.2017 ( copy of the letter attached at the end of minutes )

RA concern may take further necessary action accordingly.

Case    No.:3/12/80‐ Party    Name:EBM― Meet No/Date:12/80-Status:
ALC2/2017         PAPST      INDIA ALC2/2017       Approvcd

PRIVATE LIIИ ITED   12.09.2017

HQ Filc RLA Filc Lic.No/Datc:041016

:01/80/050/00217/AM18

/

:04/24/040/00075/Aヽ 418 3361

19.07.2017

16 Decision : The committee decided to ratify the norms based upon the written
8 comments of DIPP l.D No. 1216712017-TSW168 dated 12.9.2017 as under:-

lキ
=

/

1. Quantities of import items at Sl. No. 1 to 36 & 38

on net to net basis with accountability clause.

2. Quantity of import item at Sl. No. 37 may be

Kgs./Kg. content in export item.
RA concern may take further necessary action accordingly

may be allowed

allowed as 1.01

16

9

Case    No.:5/12/80-Party    Name:EBM― Mect  No/Date:12/80■ Status:
ALC2/2017         PAPST      INDIA ALC2/2017        .Approve

PRIVATE LIMITED   12.09.2017         d

HQ File RLA File Lic.No/Date:041016336

101/80/050/00219/Aヽ 418 :04/24/040/00074/AⅣ l18 0                    ‐

/                   /                    19.07.2017

1Decision:The committee decided to raJfy the norms based upon the wrnten

lcomments of DIPP I.D No 12/67ノ 2017¨ TSVV/169 dated 12 9.2017 as under:¨

Quantities of import items at Sl. No. L, 4 & 5 may be allowed as

applied for being t.Oz% of FOB Value of exports.
'UOM" of import items at Sl. No. 2, 3 & 6lo 24 may be corrected

as " Number".
3. Quantities of import items at Sl. No. 2,3 & 6 to 24 may be allowed

2.
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on net to net basis with accountability clause.

RA concern may take further necessary action accordingry.

CaSe   No.:12/12/80-
ALC2/2017

Party Name:LEEL IИ ect  No/Datc:12/80-
ELECTRICALS ALC2/2017

12.09.2017

::輝==

「

一
‘

17

0

LINIIITED

1111)80/050/00226/AN[IFl:ち 3/040/Oo161/Aヽ Ilξ

驚lを螢剰楡lFdtttBF7・

|

Case is deferred to 24 10.2017

1. lnformation in respect of sl. No. 3. 4 & 5 of standard Deficiency
Format, export product wise.

Status:
Deferred

Lic.NO/Date:05104034 Defer
51 Date:
19.07.2017

has raised deficiency vide their

ltis decided tO requestthe firm to

Standard Deficiency
&6.

2. lnformation in respect of Sl. No. 11 of
Format n respect of import items at Sl. No. 4

case No.:14l12180- Party Name:GoLD Meet No/Date: l2/go- starus:ALC2/2017 lylOHUR PROFILES ALC2/2017 Oeferred
, LIMITED 12.09.2017

r 7 r fifl 8 0 / o 5 o / o o22s,orf ii \\fr, o o o/0 0 r 5 6/AMIH l'. #:ii#e 
: 0 5 r 04 0 3 5'' 

ff ,:l
Decision : The Committee noted that the firm's application has been sent to Dlpp(chemical ) on 5.9.2017 for examination and'comments. case is deferred to24.10.2017.

|:霊 2つ∝7NQm 
ν8)ftt。

ざ

amttRUMovは NダDttα 鯰た6_statttё as l
RIVATE ALC2/2017        c Addcd  ‐

|  I                LIMITED 12.09.2017                     .

117 .HQ         Filc RLA File Lic.No/Date:531001946 Defer
12  1o1/80/050/00220/Aル 118 :53/24/040/Oooo6/AM18 8                    Date:

|   
‐
/                     /

27.07.2017

1  1DecisiOn:丁 he COmmttteeハ 6ted thち i thさ 待「品,s appl16ati6h hag 6ささnζさhilMSME for exarninatiOn and cOnlrnents.case is deferred t0 24.10.2017.
一
〇
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case   No.:13/12/80‐
ALC2/2017

File

Party Name:bЁЁIM88t  No/Date:12/80- Status:
Deferred

,■

tl

173 HQ

‐Decision:The COmmittee nOted thatthe lrrn'S

on 5.9.2017 fOr exarninatiOn and cOrnrnentS. |

RLA File Lic'No/Date:0510403533 Defer
',(fl2lrcqO/00163/AM 

181 28'07 '2017 Date:

application has been sent to DHI

Case is deferred to 24'10'2017 '

DEVELOPMENT
ENGINEERS LTD.

ALC2/2017
.12.09.2017

:01シ80/050/00227/AM18/

CATEGORY“A"

Lic. No. & date
HQF No.01ノ 80/050ノ 00009′AM15/M′s. Decon

lndia PlasticS

Pvt.   Ltd.,

Pune

3110062832
Date

26.02.2014

RA.F.No.31′ 83/040′ 00231ノAM14

Reqr.resi foirevision of norms

,a.vv._Yr. 
_oMSMEoec-on=irmt aPPlication has be

comments. Case i,

2017 for

Lic. No. & date
HQF.No 01/80′ 050/00073/AM16ノM/s. Terumo

Penpol Ltd.,
5310008377
Date

28.05.2009

RA.F.No.53/21/040′00002ノAM10

Requesi fornxation of norms

&032047
s been Sent to

cornrnents. Case is deferred t0 24 10.2017

Lic.No.&date489/AM15ノ
M/s.
Transasia Bio

Medicals Ltd.,

Mumbai

5310008377
Date

28.05.2009

RA.F No.03ノ 95ノ 040ノ00564/AM15

Requ-est for fixation of norms

12.09.2017 I l .2016for0l5 has been

comments. lt is decided to remind DEIT to expedite their reply ' case is deferred to

24.10.2017

[Type text]
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1静‐

ト̈

HQF.No.01′ 80′050/00637ノAM15Mノs.  Azad
Engineering

Pvt      Ltd.,

Hyderabad

o910061508
RA.FoNo.09/24ノ 040′00542/AMl

neq-uest tor tixation of norms
薫 2ヽ.09.2017

:斐譜七斧部瀧島暑轟而燕薬T頑こ百三罵石[≒1諾
:ξ

,|百
ueSt dated 22.08.2016 has been senttO

DH1 0n 07.10.2016 and additiOnal infOrrnatiOn dated 08.11.2016 alSO Sentto DH1 0n・ : J_`:^:^ハ ハ、̀ 、̀iバ 0+hnirl D No.3′ 72′
2017-DH1 0n 07.10.2U10 ano duulL:υ

:lal i:い V:H=u●●―…~~~

o9.11.2016 and 19 5 2017. DHl has raised defiCiency Vide their l.D No.3′

72′2017-

TSW (B)dated 18 9.2017 1t iS decided tO Send letter  tO  the firrn to furniSh

inforrnation Case iS deferred t0 24.10.2017

/AM14/D
M′ s.

Automat
lrrigation

Pvt.  Ltd.,

Delhi

0510362949
Date

20.08.2013

RA.F.No.05/23′ 040′00199′
AM14

n e +, e st-to r tg at r ol :t9II1
Date1 1 2.09.2017

百1号七
1季
る言
う下IFtti              ChemiCal)On

07.10.2016forcornittents.Case lS deferred t0 24.10.2017_____―
―~~~一一一~~一~~~~~~

F'rc. no. and7/AM15/
M/s Shaktiman
Rub RollS P.
Ltd,Katthal

g3looaooza
Date
16.09.2014

ミn3ρ
Request fOr.nre― co::il:lil:l

for qrant of higher was

面 .09.2017

酎lil」‖:

deferred t0 24.10.2017

S.No.294

dci rffo fi.:E/K. P.
sq qETl'ji.1iio; fit=r qrtrrq

Ooputy Dlrector General of Forelgn Trede
far+sr €rrqR qElrffi.rrtrq

Dlrectorato Gen€rsl of Forelgn Trad€
qfFrw BrTrryDeptt. of Commere.qrqtt iFrirFlir,rGovt. ot lndla

gzif-r ?fq.T. if€ Afdudyog Bhawan. N€w Delhl

32/AM17/M/s Nucon
AerospaCe
Pvt.    Ltd,
Hyderabad.

o910063349
Date
02.03.2016

RLA
No.09/241040/007 1 7/AM 1 6

n  Of
面 .o9.2017

群
17 and flnal rerninder sent

己ξざisJeferred to 24.10.2017

[Type text]
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F.No.01′ 80ノ050/00018′ AM17ノM/s
Deepeeka
Exports Pvt.
Ltd., Meerut,
U.P.

ostoaeosz+
Date
04.122015

RLA
N o 0 5/2 3/04!l999zllAtu19Meeung No.12/18

tion  Of
Date1 1 2.092017

Dec:SiOn tth雇
:,111,F:面

'F電

「配吉意意頭豆ξ翼:1lIFi:〒i:ZFi4『 ::♀ヂ
aslliil

f-ic" t tq and
F.No.01′ 80ノ050′00263ノAM17′

lndustries

Ltd.,Mumbal
0310805471
Date
14.07.2016

RLA
N o 0 3/e4lQ40/99?95/4ttllZMeeung No.12/18

nt Of
Date1 12.09.2017

23 .03 .20 lzlPfgg rn11g$s'
ffirequestttas
C.t" is deferred to 24'10'2017'

been-sent to DEIT on

t-ic. tto. and
F.No.01′ 80′050/00291/AM17′

lndustries Ltd.,

Mumbai
oatoaoozso
Date
14.07.2016

RLA
N o. 0 3/e4l ofiop@!! AM17

ent Of
面 2.09.2017

DeciSiOni The COmmittee
23.03.2017 foj sg11me$s'

been sent to DEIT on

F.No.01′ 80′050′00566ノAM14ノMノs  Bharat
Heavy
ElectriCals

Ltd.:

Tiruchirapalli

o+tot 54551
Date
23.01.2014

ミ:｀4/24/040′ 00227′AM14¨ 0.12/18

邸よ詰enぜ reⅥ創OnDate1 1 2.09.2017

24.10.2017

「亀『
1!

)H1  0n 31.7.2017 fOr COm

S No 299
F No.01/80/050/00036ノAM17ノ

DE t-ic. f.to. and

datecase ~No.A/R ―

183      ______ 面 0800216
Date

Date1 1 2.09.2017 ノ

r    轟発臨鱗5 0「 GOn=rel ofForelE青
】ぶ[Type text]
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M′s   Apar

M′s    Apar

Lic.~No. and
date    _case No.A/R ―

182     _

ｏｒ

ｏｆ



lo.11.2015ffication of norms'

留ゝ :鮮詳
OTttllT‖患縄鮮£l鍼古

・
1ま ::yぎキ扁5~√品しh me ttque執酬l be

FNo. and
F.No.01′ 80ノ050′00522′

AM14/
M/s KelViOn
lndia   PVt
Ltd.,

(Formedy
known   as
GEA
EcOflex

lndia Private

Lirnited,

Pune

…

R-187

面 66285
Date
15.01.2014

RLA
N o. 0 3/ealo491999994u11¨ 0.1218

ion Of
Date1 12.09.2017

計鍋
dded b dea hecase.

S.No.301 l117ノlDE
M/s
Tema
lndia Ltd.,

Mumbal

case No.A/R-19
0310804703

16.05.2016Pffist-fo1 re-fixation of norms'
Date1 12.09.2017

under:-

l.TypographicalerrormaybecorrectedinrespectofimportitematSl.No.
1 and its quantity il;: "il"*"a 

as 343589 Meters(288041 Kgs') on net

io n., basis as claimed bY the firm'

2.Nochange.uvu._,naieinthequantityofimport.itematSl.No.4
(Forgings) as its *tigf" has been reducid after taking 20% recovery

掘/売1拠

・ツ∫零ilSalξ認:電I鰤∬癬:電e」器乳:税計
よi港
・み31

recoVCry from scrap.

RA concern may take further necessary action accordingly'

S.No.302

1Type textl
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=懸
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F.No.01ノ 80′050′00351′
A/115′ DE

Mノs Tema
lndia Ltd.,

Mumbal
0310787039

RLA
No. 03/95/040/0033s/AM 1 5π扇35百石こ「 雨正112ノ18

n  Of
面 2.09.2017

DeC:S10ni l『 1じ  しυ:::::1:LもVV V~~~~~

recommendatiOn of DIPP  ID.No.12/67/2017-TS｀
「/20-A/R   dated  i∠ /Uソ′

Zυ l′ “
0

under:―

ケ柵曝癬鷺躍躙
血画&NQ8m中 ∞“∝“

お6嘘 M・
ed with the descriptiOns Of impOrt items at Sl・

No. 5 to                    ldment Sheets No.1&lキ
・
d as 17896.2 MCters

3.Quantity            No.5 may be a110｀
(10645 3                  as clairncd by thC flin.

1     4.Quantity             No.6 may bc a110WCd as 16671.l MCtersl _ ‐ ^_^1_1-0パ hv十 he flrln.牛.ЧuanuLy υ■■■・・yV― ――̂Tttisasddmedbyhe■
■howcd as 4339.19 MCters

,8鵬お秘Ⅷ篤
°選

fI.

10wed as 154778.95 ⅣletcrS

6.ま鳥貯l}lllttlli trm.

(57763 Kgs.)on nettOI

1獅/光1粗

RA cOncern may take further neceSSary actiOn accordi

F.No 01/80/050/00092rAM17′
D

Al1/s  lSgec

Heavy
Engineerin
g     Ltd.,

Noida.

…

R-22
0510394195

ミ:ち 5′23/040′ 00004ノAM16π扇ご石T扇て「 下夏112/18
ation Of

ratification of norms'赦 .o9.2017

二]:三:il

M/s       GEA
WESTFALIA
SEPARATOR INDIA
PRIVATE LIMITED,
BANGALORE

咤雌贅3111
濡 叱彗』
°
1野梅:矧

urifiCatiOn unit aS

No.12/18

Datel 12.09.2017

lil」正三il
罫 1ざ礎亜 五 型 図 堕 型 理 型

+; fro Rierr<. P. stNGFl
:g:cr q-trlkrrza ftrr qrqrq

Deputy Dkector Goieral ol For€lgn Trade
fa.<vr qrqrq qErHtqrrfiq

Otreitirite Gen€rql of Forolgn Trade
zfffuq frry;q7P"o1t. of commorQ€

?ilr{tT grcF-rs/Govt. of lndl6
wT-t i:rq=I- =rS E;<<*f

uaios' Bniirrin' New Dell'rl
[Type text]

わ

●　
“

、
・

´

一
ヽ

・

ヽ
　

　

・

＾
一

一澄
　
一

一　　　， ．　．̈
　　　　　　　．

し格、、



F.No.01′ 80′050′00053′AM17ノMノs S AND
W
」EWELLER
Y PRIVATE
LIMITED,
BANGALOR
E

case No.AIR-25
0710108479
Date
08.07.2015

RLA
No. 05/23l0a0/00 1 25lAM 1 6玉扁ご3面高て「 下正二12/18

ion Of
面 2.09.2017

the firm's request date百「 26.04.2017 has been

rAM16′
Mノs Clyde
Bergemann
lndia Private

Lirnited,

Noida.

ミ:ち 5/23′040′00049′AM16Meeting No.12/18
ent Of

…

.09.2017

Deo創mttC=盤
LT留 ::鷲芯t::嘱IT譜翠:1」ら11・:躙

夕
aS been

S.No.307
F.No.01′80ノ050/00037ノ

AM17ノ
Mノs  TPP
BoilersPVt

Ltd.Mumbal
0310801039

RLA
N o. 0 3/9 5/04 0/09q96/4tvll 6π扇537石こ「No.12ノ 18

ent Of

…

.09.2017

may be Provided'

Case is d"f"tr"d to 2a'10'20f

L"."HJ.SI Jii 3-""#?'' ] : ;:i".""1 
" 

13 0' 
i,'. 0 li iq ffi 

" 
t"#i o 

". 
i s i o n to b e rev i s ite d a n d

directed to send the firms representation to DHI to 
'"- "t"ine 

the matter and furnish

their comments. 
'in"'irio;iation f;;;h;Juy tne tirm-r"nt to DHt on 01 '8'2017 for

their comments .

DHr raised deficiency vide their rD.No. 3l72l2o1o-Tsw (B) dated 13'9'2017' lt is

decided to requeJt i-# tirrrn to furnish information on following :-

wastage catcutatlon rinring *re orawing dimensionr *iin *'" data indicated in table

r*<; rfi- 1?iEl
D                            。

[Type text]
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Lici No.and4ノM17′DE
case No.AIR-63

0310804782

Req[esiior re{ixation of norms'
画 .09.2017

Decis10ni~=〒 he com百♯面33-モ爬更燕I」『
~I「
¬汗正疋雨再戸πtte Anorrns based On,lhe Wrltten

recommendauOn of DIPP I.D NO.12/67/2017-TSW/63-A/R  dated l1/09/2017 as under

:-
1. No change may be made in the quantity of import item at Sl' No' 2 (Forgings) as its

weight t ut U""n reduced after taking 20o/o rec^o-very from scrap'

2. No change may be made in the quu]-"iti"t of import items at Sl' No' 5 & 8 (Plates) as

their quantiti"s t uu. been allowed after taking l//3'd recovery from scrap'

3. Quantity of import item at sl. N;. , may be allowed as 33 Nos' on net to net basis'

Duty free weight of this itemmaf b" uiio*ta as 34020 Kgs' as 1'126 Kgs/Kg' content

in the .*port p'.aucts after taklng 20oh recovery from scrap'

4. euantity of import item at Sf . N-". Z may be aliowed as :OOOO Kgs' as 1'02 Kgs/Kg'

content in ttre export products as claimed by the firm'

lRAconcernmaytakefurthernecessaryactionaccordingly.

S.No.309

ti noぼ

ノM17ノDE

0310804781
dt.

18.05.2016

No.12ノ 18
Requesi for re-fixation of norms'

薫 2ヽ.09.2017

n the written

recommenda10n of DIPP I.D NO.12/67/2017‐
TSW/64¨ A/R  dated l1/09/2017 as undcr

StatuS quo may be maintaincd and flrln may be inforlncd that quantities Of impOrtl

items have beCn reduced a■ er taking rCCOVCry forln scrap as under:

L 
暑:霊↓まlllllteよ

llti:Sl・

N(ゝ 2 has been a1lowcd as 26 No,On net tO nCt basiゝ

ht of thiS item has been a110Wed as 33677 Kgs. as l.32

28:驚
I詐llW鷺よ鷺磐
割・留
urS隠,:鰤猫駕n基爾蔦∫器i計1・ na bad&

Owed as 71495 Kgs. as l.24

『reiも肥芝∬
・
as l.o59・職聯棚 ∬Tr鷺麗習
°
ぉL22

4.6iyf,?;:i'ffiLl1ffiuJ.'d. *". , ha, be"n- a*owed as 11572 Kgs. as t,22

Kgs/Kg. .ont.niin-tt. .*pon products after taking 1/3'd recovery from scrap'

5. euantity of import i*r" u, Sl. No. q iru. U"tn aliowed as 3367 Kgs' as 1'05 Kgs/Kg'

6. [ffiilx?ffi'#,iJr]itlt. No. 10 has been auowed as 50034 Kgs' as 1'08e

Kgs/Kg. 
"o.,,".,fin 

#..p"" o."a"cis afte, taking 1/3'd recovery from scrap'

RA concern take further necessary action

[Type text]
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SI.No.310

F.No.01/80/050/00823/ANl12/

DES.1/Part
M/s~~Larsen  &
Tourbo      Ltd.,
Mumbai

case No.A/R-65
03105641
22  dated
ll.03.201

0

RLA
r.ro OelgSlO+OlOOaOAlnU 1 

O

- 12′

18

ent Of

面 2.o9.2017

za.ot-a.ot zotT.The
sent to DH1 0n
dated 5.9.2017.

DeclS10ni Firrn request dated 27 7.2017 has been senti10 D卜
11 0n

躙逸廿
｀
撚量1誉恐』Tttff剤Ji:i観

子1

Case is deferted to 2a'10'2017

Fresf7 CaSe

ク

J\

zi.irroW*-*
-sq qemtlren RCr qrq1q
Deplty Dlrec{or GeneEl of Forelgn Trade
_.fu<ql qrqr< qelrReTrmq
Dlrectorate Gen€El of FoGlgn TEdeqTf.Twf t.fqT.I/Deptt. of Commere€qTr=I gq=FT{/Govt. of lndts

seilrr rrq<. qrt EEIILJdyog Bhawan, New Deltrl

M17ノD
M/s.

lsgec

Hlachi
zosen
Ltd,

Nolda

case No.ArR―

ostoegaeat
dated
04.07.2016

RLA
f.lo. OSlZSlO40/OO 1 78/AM 1 7

ation of
Datedi 1 2.9.2017

tto DIPP On

…

・CaSe is

deferred to 24.10.2017

[Type text]

Lic. No.
and date



ハ

onliru- こ“ス
'こ

 /∠
^わ
‐ 魔 0/Z)
夕)/′′

DepartIIlent of lndustrial Policy“ 髭PromOtiOn

(TSW)
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、耐cttt器猶鵠糧肥」謄肥lttbttξ響鮒|:ittmfCm"d whぬ
1. Information in rcspect Of Sl.No. 3 & 11 0f Standard Dcflciency Fomat, for

cOmponents(indi宙dual parts)to be manufacturcd from import items at Sl.No.1

t024.

2.Basis for thc import raw material size used for manufacturing[C01umn No。
(xii)‐

Annexurc― F]suppOrtcd by the drawing of the compOnent(indiVidual part)to be

manufactured.

3.Theoretical wcight of parts[COlumn No.(宙 )―
 AnncxurC― F]is not Clear and the

same may be clarifled.

Norins comlnittce may take a vieW

′
オ 驚ゴf¬し,ト
(S.K.Jain)

Development OfflCer

Norms COmmittee I
DlPP No.12//67/2017-TSW/12 dated 12/09/2017

ι″
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Government of lndia

Department of Heavy lnd ustry
TSW(B) Section

Ref: lD No. t/8O/50/288/AMt7 dt. S/gl2)t7
AA No.910062717A2ad Engineering

Item 1 - %aBe wastage,Repeat of Rotor Brade stage 1 as in A40910060956.

DGFT′ DESI
FNo 3/55/2017 TSW(3)′

411´
|フ

フ は

/5
(K K Tiwa‖ )

ndustrial Advisor
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Government of!ndia

Department of Heavy lndustry

TSVV(B)SectiOn
lI****

―′留

:DNo 1/80/50/454/AM17 dt 12/9/2017

AA No 310800343-L&T

A copy Of D/L pending for repり eヽndOsed for necessary acJon

lndustrial Advisor

Encl: a/a

DGFT,DESI
3/49/2017-TSW{B)dt 18/9/2017
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DY DGFT,DES‐ 1

DO No3/49/2017-TSIA/(3)

"′
セ ″ (

Government oflndia

Department of Heavy industry

TSVV(3)Section
**■ **

2 {, \'-, -><' t l

Subject:Ratification of Advance Authorisation No o310800343 dated 20 11 2015

of Larsen&TOubrO Limited,Mumbai

Rei  AA No 0310800343 dated 20/11/2015M/s Larsen&TOubrO Ltd′ Mumbal

The percentage wastage foritem no l given by the applicantin s No 1 0f

4E application duly certified by c[dated 21/1o/2015 and the letter 15/5/2017

are entirely different

The applicant may be requested to get the amendments madein their

application accordingly.

J
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DepartIIlent of lndustrial l

(TSW)

NC R4eeting dated 12/09/2017‐  Case No. 10/14/80(PI1/S Veeline Rttedia Limited)

(Advance Authorization No.0210206670 dated 10。
05.2016)

Advance Authorization lnay be ratifled as undcr:

1. Total nct of export products at Sl. No. 1 & 2 may be specifled as 2.378 
4ヽT &

158.113 市IT rcspectively.

2. QuantitiCs of import items at Sl.No.l to 9 may be a1lowcd On net to net basis with

accountability clausc.

3. Word''Relevant'' may bc preflxed with the description of import items at Sl.No.10 tO

13.

4. Quantity Of import item at Sl.No.10 may be a1loWed as applied for i.e.4080 Kgs.

inclusive of O.50/0、 vastage.

5。 Quantity Of impo■ item at Sl.No.H may bC a1loWed as applicd for i.e.56940.6 Kgs.

inclusive of  2.650/o wastage.

6. Quantity Of import item at Sl.No.12 may be alloWed as applicd for ioc.4000 Kgs.on

net to net basis.

7. Quantity Ofimport item at Sl.No.13 may be alloWed as applied fori.e.20049.8 Kgs.

inclusive of 2.91% wastage

Norms committee maY take a view

(S.K.Jain)
Development Officer

Norms COmmittee I
DIPP No.12/67/2017-TSヽV/38 dated 12/09/2017

´ こ 1二、し,_

＼

/ノ
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AA No Quantity recommended
910063687 ltem Nol 2.tKelKecontent in Export product

910063786 ltem Nol 2.2 KelKe content in Export product

9́10063787 ltem Nol 1.1 Ke/Ke content in Export product

⌒ .thA'k- C*<<- '4 fl,  /o - q 
[ ,h7",,tnC

Department of Heavy Industry '″
√

「

り
嚇

Sub: Ratification of AAs issued to Azad Engineering, Hyderabad

This has approval of JS

DYDGFtt DES― |

丁SWBFN:3(76)/2017 dated 18/9/2017

lndustrialAdviser

ノイ



NC PIleeting dated 12/09/2017‐ Case No.31/3/80(M/s The Anup Engineering LiIIlited)

(Advance Authorization No。 0810138347 dated 21。
07.2016)

Information sublnittcd by the flrrn vide thcir letter dated 01/07/2017 has been perused

、vhich is not complete and they may be asked to subrnitthe folloWing infollllatiOn:

Net weight of export item is 133725 Kgs., whereas net weight of imported and indigenous

inputs iI t+Z::S-fgs., the same may be clarified and corrected.

Information in respJct.of Sl. No.88 5 & 11 of Standard Deficiency Format'

Detailed calculations for the quantity of import items at Sl' No' l' 2 & 3 supported by

length and number of pipes in the export product'

１

　

　

２

３

仰れ _券 〆μυ-5~3●リ

Departlnent of lndustrial Policyど 髭PromotiOn

CSW)

Norms committee maY take a view ´
 「し llら lL‐ 1年
(S.K.Jain)

Development Officer

Norms Committee I
DIPP No.12/67/2017-TSW/53 dated 12/09/2017

7∂
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated t2t0gl20l7 - case No. 2919/80 (M/s Godrej & Boyce Mfg' co'

Limited) (Advance Authorization No. 0310809194 dated 22.11'2016\

Firmmaybeaskedtosubmitthefollowinginformation:

1. Information in respect of Sl. No. 3, 4, 5 &, I 1 of Standard Deficiency Format' export

Product wise.
2. Total requirement of each raw material, export product wise, in a tabular form

Norms committee maY take a view

-ffi-tL-t>
(So Ko Jain)

Development OfflCer

:;洋号翼ま‖;:,デセ:;ぢぎi:¨Tsw/71 datcd 12/09/2017

7ノ
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Norms Committee I
DIPP No.12/67/2017¨ TSW/86 datcd 12/09/2017

」ΞZ)ノ ノ́り/7

Depart】ment of lndustrial Policy`髭 Promotion

(TSW)

NC ⅣIeeting dated 12/09/2017… Case No.8/26/80(lⅥ/S Lloyds Steel lndustries Liコ nited)

(Advance Authorization No.0310810456 dated ll。
01.2017)

Advance Authorization may be ratified as under:

l. Net Weights of export products from Sl. No I to 24 may be specified as under:

SI.

No.

Net Export
weight

(Kgs.)

Ｓ‐
．
Ｎ。

Net Export

wcight

(Kgs.)

Sl.

No.

Net Export
、veight

(Kgs.)

Ｓ‐
．
Ｎ。

Net Export
weight
(Kes.)

l 5520 7 660 1000 19 3360

う
ん 1‖ 0

０
０ 1920 14 1320 20 1800

Ｏ
Ｊ 750 9 1920

く
υ 600 21 2100

4 21720 10 2640 16 2040 つ
４
う
ん 1320

1320 780 17 1800 23 4140

6 1380
う
４ 1200 18 1440 24 756

2. Word ..Relevant" may be prefixed with the description of import items at sl'

No. 1&2.
3. Quantity of import item at Sl. No. 1 may be allowed as 1.05 Kgs'/kg' content in

export items'
4. Quantity of import item at Sl. No. 2 may be allowed as 1.02 Kgs'/kg' content in

export items.

Norms committee maY take a view

ー
才  い -1。・

'し

―

'た
(S.K.Jain)

Development Officer

形
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Department of Industrial Poticy & Promotion .D IPF
(rsw)

NC Meeting dated l2t0gt20l7 - case No. 16/26180 (M/s Lloyds steel Industries Limited)

(Advance A--uthorization No. 0310810455 dated I 1.01.2017)

Advance Authorization may be ratified as under:

1. Net Weights of export products from Sl. No 1 to 12 may be specif,red as under:

Ｓ‐
．
Ｎ。

Net ExPort
weight
t/I( oc \

Ｓ‐
．
Ｎ。

Net Export
weight
(Kss.)

sl.
No.

Net Export
weight
(Kes.)

sl.
No.

Net Export
weight
(Kss.)

1 3720 4 3660 7 32165 10 4800

う
´ 1860 16200 8 3600 20700

り
， 63600 6 1972 9 2940

つ
４ 3450

5. Word "Relevant" may be prefixed with the description of import items at Sl'

No. 1 to 13.

6. Quantities of import item at Sl. No. I to 12 may be allowed as 1'05 Kgs'/kg'

contentinexporlitemsatSl.No.lto|2resopectively.
7. Quantity of import item at Sl. No. 13 may be illowed as 1'02 Kgs'/kg' content in

export item at Sl. No. 11.

Norms committee maY take a view

+- '),- f*t.r 1A-l

(S.K.Jain)
Development Officer

Norms Committee I
Otpp Nt tZIOZ/2017-TSW/87 dated 1210912017

7Ll
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Government of India

…

象 Ψ¶繭 耐 や廟剛
Ministry ofElectrollics dL Informatton Technology

REⅣIINDER

飾

Date.…………………。4、07.2017

輸 y tol,

Shri K.Panigrihi

FTDO      w.r.t
O/o DGFT
Udyog Bhavan,
Ncw Delhi

;ffi
Director

DGFT I.D.No.01/80/50/40/AM-18/DES‐ 1/96 datcd 3.5.2017

之

・ELECttRONiCS INDIA
31111m hJs川 ″●●Chp

′°
/チ/ノラヒ＼

″ ξ/π

…
― ,6趙寸鍮―

,で飾辞 110003
Electronics Niketan,6,C G O CoIInplex,New Delhi-110003

Website : www.meity. gov.in

劇 ul

No。…….1■摂)ソ201■IPHW

M/s. Sterlite Power Transmission Limited
4'h Floor
Godrej Mill enium
9, Koregaon Road
Pune, Maharashtra-4 I I 00 1

Sub:-Application for ratification of norms of Advance Licence No 031081l4l6 dated23.2.2017

for export of " Optical Power Ground Wire".

Sir,

Please refer to your application received from the O/o the DGFT and this Department's
letter of even number dated 02.6.2017 on the subject mentioned above requesting you to
provide the following information to enable further processing of the proposal.

i) Details of export product i.e. design, drawing, calculation, export quantity etc.

ii) Quantity of import item required for manufacturing one unit of export product

iii) Wastage claimed in the manufacturing process

iv) Justification of wastage

2 As no response has so far been received, you are requested to provide the information at the

earliest. In lieu of the information we may not be able to process the case further. If the

information is not received within fifteen days the case may te treated as closed as far as"this

department is concerned

7ダ

墜gtt■塁 聾
PowerTo Emp● wer

gouqc6frId*(
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DepartIIlent of lndustrial Policy“ &PromotiOn

(TSW)

NC Meeting dated 12/09/2017-Case No.18/26/80(M/s Shachi Engineering Pvto Limited)

(Advance Authorization No.3110066607 dated 01.03.2013)

Advancc Authorization rnay be ratifled as under:

1. Net weights of 7955 Kgs., 3593 Kgs', 2672 Kgs' & 2240 Kgs may be

specifieJ with the qrulrtiti., of export items at Sl. No. 1, 2, 3 & 4

respectivelY.
2. Word .,Relevant" may be prefixed with the description of import items at Sl'

・剛惚翼讐
p:結躙量為よtlお |

at Sl.No.1.

生
柵露鎧Ⅷ .:寵t鮮∴ぶ&鳥i∴ξ

・QuaT総』:r鶴.Ⅷ:t鮮∴轟tlcLt:

may be allowed as 796-4 Meters,

as 1.02 Mtr./mtr. content in export

may be allowed as 298.6 Meters,

1.02 NItr./mtr.content in export at

9 may be a1lo、ved as 224 Meters,

1.02 ⅣItr./1ntr.content in export at

Sl. No. 3
6. Quantities of import items at Sl. No. lO & 12 may be allowed as 149'3 Meters &

690.6Meters respectively as 1.02 Mtr./mtr. content in export at Sl' No.' 4 
^

7. Quantity of import item at Sl. No. 11 may be allowed as applied for i'e'

20T.TMetersonnettonetcontentbasisinexportatSl.No.4.

Norms committee maY take a view
ノ
〆
キ き た

｀

'

(S.Ko Jain)

t--, a-

Development Officer

Norms Committee I
DIPP No.12/67/2017-TSW/112 dated 12/09/2017

7び
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l2l0gt20l7 - case No. 2tl2l80 (M/s Freudenberg Filtration

Technologies India Pvt. Ltd ) (Advance Authorization No. 3110066759 dated

2s.0s.2017)

Firm may be asked to submit the following details:

1. Information in respect of Sl. No. 3 & 1 1 of Standard Deficiency Format,

exPort Product wise'
2. Deiailei calculations for the quantity of "Filter Media" required for export

items.

Norms committee maY take a view

"+rrM-BTW
フ/ノタ

´  

一ヽ
瓢 ~へ lし

'エ
(S.K.Jain)

Development Officer

Norms Committee I
E)IPP No.12/67/2017-TSW/137 datcd 12/09/2017

7ト
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:Heavy lniisttte:&Public Enterpttses~ ρ″方へ        Ministry of
Departrrnent of Heavy lndustry
TSW(B)SecuOn

Subject: Application of M/S Thermax Limited for ratification of norms of AA no-

3110066782 dt t2-O6-L7
DES-I, DGFT may kindly refer to the above mentioned AA of M/S

Thermax Limited. Based on the information submitted, this Office recommends

the following.
Export
Boiler pressure parts - 4 numbers. The total export weight is 2719.93 MT & the

same may be incorPorated in the AA.

Import

Itern no Item Recommendation
l to 29 Relevant Steel

pipes/tubes
1.02 KS/KS content in exPort
product as aPPlied for taking clue
from of C-1647

30 to 36′ Relevant steel
plates

L.02 KglKg content in exPort
oroduct as apPlied for .

37 CS   Cyl   She‖
course

Net to net

38 to 40′ Steel bars t.O2 Kg/Kg content in exPort
product as applied for

41 to 54 Castings &
forgings, CS Plate
and elbows.

The firm has claimed these to be
components. The same may be
allowed under GN-4 with
accountability.

55 to 62 Weld ing
consumables

2o/o of the weight of relevant steel to
be welded for use in Export Product
takinq clue from C-L647.

The above issues with the approval of IA(KKT).

ヽ

B.C.Nayak
Development Officer

10-08-17

DGFT′ Economic Officer′ NC― I

Deptt,of HI′ UO No 3(87)/17-丁 SW(B)      dated

7′



っИィクトこ′ぐク
色́ Z´ノイハ
μ)^ノ″keり

Departllllent of lndustrial Policy“ &PromotiOn

(TSW)

NC ⅣIeeting dated 12/09/2017-Case No.16/9/80(Ⅳ 1/S Spraytec(India)Limited)(Advance

Authorization No。 0510403105 dated 13。 06.2017)

Firm may be asked to submit the following information:

l. Information in respect of Sl. No. 3 of Standard Deficiency Format.

2. Details of manufacturing activities on import items, if any

3. Details of any other inputs in export itemi, imported or indigenous, if any, with value

thereof.

Norms committee maY take a view

Norms Committee Ⅱ

E)IPP No.12/67/2017-TSW/144 dated 12/09/2017

ノで■祗、ltッ=
(S.K.Jain)

Development Officer

テ?
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Department of Industrial Policy & Promotion ztpl
(rsw)

NC Meeting dated lzt0gl20l7- Case No. 7/9/80 (M/s Indus Refrigeration Pvt. Limited)

(Advance Authorization No. 0410163240 dated 19.06.2017)

Firm may be asked to submit the following information:

1. Information in respect of Sl. No. 3, 6,8 &,9 of Standard Deficiency Format, export

product wise.
2. betails of manufacturing activities on import items, if any

3. Name/details of import items at Sl. No. 4to 6'

Norms committee maY take a view

(S.K.Jain)
Development Officer

Norms Committee II
DIPP Nt 1 2167 l2}l7-TSW/147 dated 1210912017

{o
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated l2t0gt20l7 - Case No.l7tl2l80 (M/s Godrej & Boyce Manufacturing

Company Limited ) (Advance Authorization No. 03f 0814035 dated 19.06.2017)

Advance Authorization may be ratified as under:

1. Net fabricated weights of 90151 Kgs., 5535 Kgs. & 5535 Kgs. may be

specified with the quantities of export items at Sl. No. 1,2 &' 3 respectively'

2. Word .'Relevant" may be prefixed with the description of import items at Sl.

No. I to 3.

3. Quantities of import items at Sl. No. I & 3 may be allowed as 1'05 Kgs'/Kg'

content in export items as claimed by the firm.
4. Quantity of import item at sl. No. 2 may be allowed as 72910, Kgs. as

1.096 Kgs./kg. content in export item at Sl. No. 1 after taking 1/3'd recovery

from scrap.

5. Quantities of import items at Sl. No. 4 to 9 may also be allowed as I No',

13 Nos., 34 Nos., 2 Nos., 2 Nos. & 2 Nos. respectively on net to net basis' Duty

free weights of these items may be allowed as applied as 1.03 Kgs'/kg' content

in export items.

6. Quantities of import items at Sl. No' 10, 11

be allowed as 1540 Kgs. each.

7. Quantities of import items at Sl' No. 13 &
allowed as applied for i.e. 1224K5s. each'

Norms committee maY take a view

& 12 (welding consumables) maY

14 (welding consumables) maY be

.---L- >-

I2-r-q,2-r2.-.
(S.K.Jain)

Development Officer

Norms Committee I
npp No. 1216712017-TSW/148 dated 1210912017

ア/
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated l2l0gt20l7 - Case No. 16i12l80 (M/s Godrej & Boyce Manufacturing

company Limited ) (Advance Authorization No. 0310814139 dated 20'06'2017')

Advance Authorization may be ratified as under:

1. Net Empty weight of 251.102 MT may be specified with the quantity each of

exPort item at Sl' No' 1 to 4'

2. Word "Relevant" may be frefixed with the description of import items at Sl'

No. 1 to 3.

3.QuantityofimportitematSl.No.lmaybeallowedasl.03Kgs./Kg.contenttn
export items as claimed by the firm' ,, --r ^^ 1 n< tr -a

4. Quantity of import item at Sl. No. 2 may be allowed as 1'05 Kgs'/Kg' content tn

exPort items as claimed bY the firm'

5. euantity of import it.- ui st- No. 3 may be allowed as 128944 Kgs'( 72506

Mtrs.) inclusive of 2o/o wastage'

6. Quantity of import it.- ut iI. No. 4 may be allowed as 32 Nos' on net to net

basis. buty n"" weight of this item may be allowed as 285972 Kgs' as

t.z+e l<gs,."tkg. contenlin export items after taking 20 Yo recovery from scrap'

7. Quantity of import item ai si. No. 5 may be allowed as 140 Nos' on net to net

basis. Duty free weight oi it it item may be allowed as applied for i'e' 12116

Kgs' as t.dl fgs'/tg' content in export items'

8. Quantities of import it.-' ut Sl. No. 6, 7 &,8 (welding consumables) may be

allowed as appliid for i'e' 5816 Kgs' each'

g. Quantities of import items at Sl. ilo. 9 & 10 (welding consumables) may be

allowed as applied for i'e' 11820 Kgs' each'

Norms committee maY take a view

ISⅥ  Я 赫 嗣 ν

"'m7

布 :瀞 ¬ 句 L
Development OfflCer

r井
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l2t0gt20l7 case No. glgts} (M/s Maflow India Pvt' Limited )

(Advance Aithorization No. 3110066804 dated 05.07.2017)

Advance Authorisation may be ratified as under:

1. Import item at St. No. I may be allowed as 1.01 mtrs./mtr content in the export

item at Sl. No. 1.

2.ImportitemsfromSl.No.2toT,g&llmaybeallowedonnettonetbasiswith
accountability clause in export item at Sl' No' 1'

3. Import items at Sl. No. 8 & 10 may be allowed as 1'01 Kgs'/Kg' content in the

exPort item at Sl. No. 1'

4. Import items from S1. No. 12, 13, 15 to25,27 to3l &34 may be allowed on net

to net basis with accountability clause in export item at Sl' No' 2'

5. Import items at Sl. No. A & lZ may be allowed as 1'01 mtrs'/mtr content in the

exPort item at Sl. No' 2'

6. Import items at Sl. No. 26 & 33 may be allowed as 1'01 Kgs'/Kg' content in the

exPort item at Sl. No' 2'

T.ImportitemsatSl.No.35&50maybeallowedasl'01mtrs'/mtrcontentinthe
exPort item at Sl. No' 3'

8. Import items from Sl. No. 36 to 46,48,49,52 & 54 may be allowed on net to net

basiswithaccountabilityclauseinexportitematSl.No.3.
g. Import items at S1. No. +7, it &,53 may be allowed as 1'01 Kgs'/Kg' content in

the exPort item at Sl' No' 3'

Norms committee maY take a view

6.K編
~¬¬二

Development Officer

Norms Committee I
PIPP No. 121 67 120|7-TSW/1 59 dated 12/07/2017
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_re1.t'1a
(S.K.Jain)

Development Officer

dated 12/09/2017

DepartIIlent of lndustrial Policy“ &PromotiOn

(TSW)

NII:llllliflll::1翼
1檻||:.lξ∬ :l】:L:Oli/80(M/s Magppie lnternational Lilllited)ated 06.07.2017)

Fillll rnay be asked to submit the following details:

1.Inforlnation in rcspect Of Sl,No.3& 11 0f Standard Deflcicncy Forrnat,

export product wise.

2. Details of iFnpOrt item.

3.Quantity Of export items and importitem in Nos.also in addition to their

weights.

NollllS COmlnittee may take a vicw

脅
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Government oflndia

Departrnent of Heavy lndustry

TSVV(B)SectiOn
*****

Ref:  ID No 1/80/50/234/AM18

AA No 310814524 L&T― MHPS

The fo‖owing information may be provided to examine the

application:

(1)   Weight Of E P (ExpOrt Product)

(2)  ltem 3-The part made out of and Calculations for each
thickness to arrive at quantity applied for

(3) tem 5to ll― AI:quantties be given in numbers wth
specific narnes of accessories

(4) Material ba lancing statement

lndustrial Advisor

ρ//J

魃 助刊鎌 司
`

一

(K K TIwan)

g∫―
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Department of lndustrial Policy&Promotion   ~~"/′ ′ ~
(TSW)

開.Ⅷ
t隠
∫:l鷺よ鮒χ::二if鷲.1:l躙:‖缶鼈l∬31:ett ExchangeК

Fillll rnay bc asked to submit the following details:

1.Quantity of export itelns Condensor Coils&Evaporator Coils in Nos.
also in addition to their weigllts.

2. Infollllation in respcCt Of Sl.No. 4, 5 ∂
ι l1  0f Standard Dcflciency

Forinat,cXport product wise.

Noms committee may take a view            /筑ご品 aiけ
rFヽ 12‐ノλ

Development OfflCer

_TsW/164   dated 12/09/2017
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Department of Industrial Policy & Promotion
(rsw) '/′

′

NC Meeting dated t1t0gl20l7 - Case No. 2ltl2t80 (M/s Phoenix Foils Pvt. Limited)

(Advance Authorization No. 0310814575 dated 12.07.2017)

Advance Authorization may be ratified as under on repeat basis:

1. Import items shall
export products.

be of relevant grade and thickness as contained in the

2. Quantity of import item at Sl. No.

Stainless Steel wide coils/Strips)

7vd)r,a. ea,{<--4d'Nu - 16 s-

1 ( Relevant Hot Rolled/Cold Rolled
(Grade 3041304L) maY be allowed as

under:
(i) Wide Coils: as 1.08 Kgs./Kg. content-in the export product at Sl'

No. 1 as claimed by the firm, as per SION C-2008'

(ii) Strips: as 1.065 Kgs./Kg. content in the export product at-sl' No' 1'

3. Quantity of import item at St. No. 2 ( Relevant Hot Rolled/Cold Rolled

Stainless Steel wide coils/Strips) (Grade 3161316L) may be allowed as

under:
(iii)wide coils: as 1.08 Kgs./Kg. content-in the export product at Sl'

No. 2 as claimed by the firm, as per SION C-2008'

(iv)Strips: as 1.065 Kgs./Kg' content in the export product at Sl. No. 2.

Norms committee maY take a view

(S.K.Jain)
Development Officer

Norms Committee I
OIPP No. 121 67 12017-TSW/1 65 dated 12/09/2017

sr
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated l2t0gt20l7 - case No. g/12l80 (M/s. SMC Pneumatics (India) Private

Limited) (Advance Authorization No. 0510403402 dated 14.07.2017)

Firm may be asked to submit the following information:

1. Information in respect of Sl. No. 3, 4 & 11 of Standard Deficiency Format-

export product wise.

2. Brass Bar blank size and weight thereof supported by size & weight of

component (Body B) to be manufactured - export product wise'

3. Cutting allowance and end cutting loss on brass bar.

Norms committee maY take a view - *

,"f#r[*ii 
'q L-]--

Norms Committee I
DIPP No. l2l 61 12017-TSW/I 66 datcd 12/09/2017

`/
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p r (t) 1a/a'>;*r;F. No. 7(3BB)/2017-TSW

Ministry of Commerce & Industry
DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION

(TSW- SECTTON)

Subject : Advance authorization No. 0310814639 dated 17.2.201,T for the export
of articles made of Grass Filled Nylon namely angled guide plate _

M/s. Sheth & Company, Mumbai

Ref : DGFT Uo. No.01/80/\so/233/AM-tB/DES-r/468 Dated s.os.zor1

The case has been examined and taking cue from slON A 1037 the
following norms are recommended :-

Export item: Articles made of Glass Filled Nylon namely angled guide
plate (Net content:1) Glass Fibre : 33,000 Kilogram 2) Nylon
Moulding Powder / Granures (Reprocessed / Regrind) :

67,OOO Kilogram)

Quantity: 1,00,000 kg.

rt item

Consultant
LL.09.2017

メη

m

Ｓ‐
．
Ｎ。

Item Description Qty Recommended

1 Glass Fibre fRelevant) 34,650 kg
2. Nylon Moulding Powder / Granules

fReprocessed Regrind)
70,350 kg

N′τ″膨 ‐ ′ゅリー
″柱― クリぇ♀ιマ/ア′ノ′“

4r\/,/;,;l ,

pGFr [NC-1)

9'r-' .f. K . 9.n, 
Vr*L*

\\
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Department of lndustrial Policy&ProIIlotiOn                P/″

温燎譜h‖fl認I躍協話:ぶち諸獄
tM/S EBMぜAPST hda P¢.Hm■→
).07.2017)

Advance Authorisation llnay be ratifled as under:

1. Quantities of import items at Sl. No. 1 to 36 & 38 may be allowed on net to

net basis with accountability clause'

2. Quantity of import item at Sl. No. 37 may be allowed as 1.01 Kgs'/Kg'

content in exPort item'

Norms committee maY take a view

み６̈ＶｅＤ
Ko Jai｀声
′‐`′t｀′Ц

t Offlcer

Norms Committee I
E)IPP No.12/67/2017- 「́ SW/168   datcd 12/09/2017

9θ
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated t2t0gl20l7 - Case No. 5/12180 (M/s EBM-PAPST India Pvt' Limited)

ia.Or*.. A"uthorization No' 0410163360 dated 19'07 '2017\

Advance Authorisation may be ratified as under:

1. Quantities of import items at Sl. No. l, 4 &' 5 may be allowed as applied for

bling l.O2% of FOB Value of exports'

2..UoM,,ofimportitemsatSl.No.2,3&6to24maybecorrectedas
" Number".

3.QuantitiesofimportitemsatSl.No.2,3&,6to24maybeallowedonnetto
nlt basis with accountability clause'

Norms committee maY take a view

く 長.肝¬颯
Development OfflCer

Norms Committee I
6-N o. |z I 67 I 20 17 -Tsw/ I 69 dated 12/09/2017

ク|
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Depar●nent of lndustrial Policy“ &PromotiOn

(TSW)

1. Information in respect of S1' No' 3' 4 &

exPort Product wise'

2. Information in respect of Sl' No' 11

respect of import items at Sl' No' 4 & 6'

Norms committee maY take a view

5 of Standard DeficiencY Format,

of Standard DeficiencY Format n

Norms Committee II
nPP No. l2l 61 12011-TSW/1 70 datcd 12/09/2017

16 nro - tF Qtl

Nlll‖

サfll:考!:liligl諸 ||:l・屁 llil】li12/12/80(R4/S Leel ElectriCals Limited)51 dated 19。 07.2017)

Firln may be askcd to submitthe fol10wing details:

右 姦 訂
。N¬二

Development OfflCer

9み

'ノ
〃
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Government of lndia

Department of HeavY lndustry

TSW(B) Section
'i 'l 

tt :t *

A'k .2/ €4'ito * 211 QL)
⌒

,ぼ

Ref: lD No 1/80/50/637/Aヽ 115 dt 2/8/2017

AA No 910061508-L&T   ,

Fo‖OWing clarifiCatiOnS may be provided to examine the requeSt:

The import item iS mentioned as Titanium Bar Ti‐
6A卜4v Whereas

Engineering drawing No AEィ 2415/74 rnentiOned input aS Forging
０

　

０

０

Whether the scraP is reused'

The evidence of resale value of scrap'

DGFT,DES l

3/72/2017-TSVV{B)

肺
industrial AdViSOr

9ヌ
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F No 7ノ 327ノ 17-TSVV 1 1'1

DEPARTMENtt OFINDUSTR:AL POLICY&PROMOT10N
(TSW Section)

subject : Request for re ratification of norms for Advance Authorisation No.

3310030078 dated 16.9.2014-M/s Shaktiman Rub Rolls' Kaithal

DGFT U.O.No.: 01/80/050i00427/AM-15/DES-|/387/ dated 2 8 2017

DGFT is requested to give the a copy of the minutes, number & date of the Norms

Committee Meeting wherein this case was approved earlier. ln addition to this, the

firm may be requested as under :-

1. Manufacturing process with stage wise wastage giving complete calculation for ''t
requirement oi raw materials for the export product'

2 Consumption of a‖ the raw materials with corresponding production ofthe export

productforthe lastthree years duly certified by Chartered Accountant

Copv to:DO(SKJ〕

10.08.2017

DGFT (NCJ : Sh4-EJLPaNJg4hJ

タタ
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DepartIIlent of lndustrial Policy“ &PromOtiOn

(TSW)

NC R4eeting dated 12/09ノ 2017‐ Case Noo A/R‐
19(M/S TEMA India Limited)(Advance

Authorization No。 0310804703 dated 16。
05.2016)

Noms may be modifled as under:

1. Typographical error rnay bc corrected in rcspCCt Ofimport itCrn at Sl.No.1

and its quantity may be alloWed as 343589 MeterS(288041 Kgs.)on net tO

net basis as claiined by the flm.

2. No change may be made in the quantity of import item at Sl. No. 4

(Forgings)as IS Weight has been reduced a■
er taking 20%recOVery ttom

scrap.

3. No changc rnay be rnade in the quantities ofimportitCms at Sl.No.7, 8&

9(Plates)aS their quantities have been al10Wed aftcr taking l〃
3rd rccovery

from sCrap.

Norms committee maY take a view

Norms Committee I
ffi_TSW/19_A/R dated 12t09t2011

δ⌒30ノ

DIρ′

へ てJattl・ |`を呵‐
Development OfflCer
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DepartIIlent of lndustrial Policy“ &PromOtiOn

(TSW)

】llll::]|:1島 11(lllξl:鵬
~1:l::｀

lt.説.】|¨
20(Ⅳ1/S TEMA India Lilllited)(Advance

2014)

Norlns rnay bc rnodifled as under:

夕瀧』咄c癬
'席
志:T∬l謝鷺紘lボh聯焦::棚:1潔‖ Qヽ

5to 8(alloWed as per Amcndment Sheets No.1&3).
Э.  5  rnay be allowed as 17896.2 NIleters

ymfb吉批nowcd as 16671.l Md∝ s

Pelby島躍
・州。wed 8 433)19 Md∝ S

I:Ini「蹴碁
Cl:ば

lilowed as 154778.95 4ヽeters

〕laillncd by thc f11111.

Norms committee maY take a view

″μ″ ~番
馘

/素てJ蕊テ¬′もL
Development OfflCer

Norms Committee I
OIPP No. l2l 67 12017-TSWi20-A/R datcd  12/09/2017

夕/
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Government ofindia

Departrnent Of Heavy lndustry

TSW(B)SecJon
*****

Ref: ID No 1/80/50/37/AM17dt 5/9/2017

AA No 310801039 TPP BOilers

Wastage calculations linking the drawing dimensions with the data
indicated in table may be provided.

fl ahhc-( oie .,/ e-Z No -?eQtTt)

lndustrial Advisor

DGFT,DES I

FNo 3/72/2016‐TSW{B) ら 3"1ケ

,″
`「

一

7θ―
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DepartIIlent of lndustrial Policy dL PromOtiOn

(TSW)

螢瀾:霧競島1響沼::儡LI篤 .ゝ織
(3餌たTEMA Inda L血託ed)い dVan∝
.2016)

Norrns lnay be modifled as under:

of import itcm at Sl.No.2(Forgings)as itS

生 Quantity Of impO・
|IIllifiliIIlilil:1li:島

as 36000 Kg& as l-02 Kgs/Kレ

)y the flrln.

蒸萬証源F¬句ユ
Development Officer

Norms Committee I
ffi-TSW/63-A/R dated 1110912017

ρ/′′

Norms committee maY take a view

?/



/rt"/hhz< cz'y4n

Department of Industrial Policy & Promotion

il,hlo - 3o1
D/ry

. -l--^ -

(rsw)

NC Meeting dated 12109t2017 - case No. A/R-64 (M/s TEMA India Limited ) (Advance

Authorization No. 0310804781 dated 18'05'20f6)

Status quo may be maintained and firm may be informed that quantities of import items

have been reduced after taking recovery form scrap as under:

1. Quantity of import item at Sl. No. 2 has been allowed as 26 Nos' on net to net basis'

Iio*.u.., duty free weight of this item has been allowed as 33677 Kgs. as 1.32 Kgs/Kg'

content in the export products after taking 20o/o recovery from scrap.

Z. euantity of import item at Sl. No. 4 has been allowed as 42 Nos' on net to net basis'

fio*.r"r, duty free weight of this item has been allow ed as 71495 Kgs. as | .24 Kgs/Kg'

content in the export products after taking 20Yo tecovery from scrap.

3. euantity of import item at Sl. No. 7 has been allowed as 104302 Kgs. as 1.059 Kgs/Kg'

content in the export products after taking 1/3'd recovery from scrap.

4. euantity of impon item at Sl. No. 8 has been allowed as 11572 Kgs. as l.222KgslKg'

content in the export products after taking l/3'd recovery from scrap.

5. euantity of import itim at Sl. No.9 hai been allowed as 3367 Kgs. as 1.05 Kgs/Kg.

content in the exPort Products.
6. euantity of import item at Sl. No. 10 has been allowed as 50034 Kgs. as 1.089 Kgs/Kg'

content in the export products after taking l/3'd recovery from Scrap.

Norms committee maY take a view

Development Officer

Norms Committee I
ptppNo. 12167l20ll-TSW/64-AlR dated 1210912017

'11
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Department of H:

Udyog Bhavan

Ref:AA No 310564122 L&T

ID No:1/80/50/487/AM 12/DES― l dated 25/8/2017

For examination of applicants request fo‖ owing may be provided

Forltem l‐ Documentary evidence in support of Sale price ofscrap and

ca:culation fo"other components made out ofthickness otherthan

50mm of plate.

し
(K K Tiwan)

!ndustria:Adviser

DyDGFT,DES‐ ll

TSVV3 3/31/201l dated 5/9/2017
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